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CONSTITUENT ASSEMBLY OF INDIA (LEGISLAT]VE)
Friday, 5th Murch, 1948

The Assembly met in the Assemmbly Chamber of the Council House ut u
Quaricr to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. N
Mavalunkar) in the Chair.

DECLARATION BY MEMBERS

The f[oliowing Member made the declaration under Rule 90:-
Dr. Sachchidananda Sinha (Bihar: General).

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

Mir. Bpeaker: Qucstion No. 618.!
{The Honouradle Minister for Communications wax not in his séat when
the question was called.)

The Honourable Mr. Rafl Ahmed Kidwai: [ um sorry, Sir, 1 forgot that the
House is mecting nowadays fifteen minutes earlier. | thought it was meeting
at cleven.

Lare DEuivEry orF AR MaiL

618 °*Mr. E. K. Bidhva: (a) Will the Honourable Minister of Cominunica-
tions be pleased to state the average time taken by the Postal authorities ufter
the arrival of aeroplanes carrying mails, to deliver the mail to ftho addressees?

(b) Arv Government aware that invariably letters gsent by nir nail are not
delivered until twenty-four hours, and in some caseg cven loter after their
urtival at the destination? :

fc} In cases where companies run more than one service a day on the
scheduled routes, are air mail letters carried by all the servi®®s or onlw ougu
during the day?

" 1d) Do Governineut propose {o issue |nltru¢-hons to the Postal Dupmumub
-that air mail letters arriving by planes before sun-set should be delivered the
salne evening ? ’

The Honourable Mr. Rafi Ahmed Kidwal: (a) and (d). Delivery of air wnajls is
mude generally within 8 hours of the urrival of the planes. In the ¢ase of plnncs
arriving in the aftemonn. if the mmnil bags reach the post office before 4 .
their conteuts are included in the general delivery. When the bags rfrwh
ufter 4 pom., and before the closing time of the post office, window delivery ix
eflected. When they reach after sun ret. the contents are issned for delivery on
the following moming.  No fresh instructions are necessary.

i{b) No.

i) All the scheduled Air services are utiiised ‘or conveyance of mails when
there is sny saving of t'me.

M:z. R. K. Sidhva: Did the Honourable Minister say thal the mails received
tw:fore sunset are delivercd on the following day ?

The Hooourable Mr Rafl Ahmed Kidwal: T .aid if they are reccived nfter
4 p. m. and before sunset window delivery is offected. 1f tbey ure received after
tunset they are delivered on the next day.

Shri M V. Kamath: Are there special delivers peons f)r mr mail ?

The Hounourable Mr Rad Ahmed Kidwal! No.

Shri H. V. Kamath: Why not?

+This question was acimally laken u alter sarred queston No. G21. 11 1 howev
printed secially in thr Debates ’ X ° ' hnwener

(1633)
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Mr. Speaker: Order, order.

Mr. R. K. Sidhva: May I know whether in the case of wails received after
4 p.m, the peon delivery is not made ?

The Honourable Mr. Rafi Ahmed Kidwai: [ said window dehvcr_y 18 made.

Mr. R. K. Sidhva: Will Government consider the desivability that air mails
which are posted for expeditious delivery are delivered by peon that day itself
if they arrive here before sunset?

Mr. Speaker: Order, order. It is only a suggestion for action.

Shri K. Santhanam: May I ask if any actual investigation has been made in
the city of Delhi as to how the air mail letters are delivered ?

The Honourable Mr, Rafi Ahmed Kidwai: Yes. Sometimes it has been found
that the letters that ought to have been delivered the same day are delivered the
next day. Action is being taken to enforce the delivery according to instructions.

Shri 'T. T. Krishnamachari: Can the Honourable Minister tell the House if air
mail letters are delivered quicker than telegrams?

> The Honourable Mr. Rafi Ahmed Kidwai: Sometimes it so happens.

Shri H. V. Kamath: Has the Minister considered the necessity for engaging
special peons for delivery of air mail?

The Honourable Mr Rafi Ahmed Kidwai: Then the charges wi'l have to be
increased. .

Shri B. Shiva Rao: Has the Honourable Minister satisfied himse'f that air
wail bags placed in a plane at the starting point are not allowed to be detained
en route to make room for other forms of freight?

The Honourable Mr. Rafi Ahmed Kidwai: T have no knowledge of such
oceurrence.

Mr. R. K. Sidva: In regard to the practice that letters received after 4 p.m.
are not delivered, may I know whether the same practice prevails in other parts
of the country, for instance in Bombay and Calcutta ?

The Honourable Mr. Rafi Ahmed Kidwai: As I have said, if the air bags are
received after the last delivery has been distributed to the post men, then window
delivery is arranged. In Bombay, due to the hour of the last delivery, the air
mail may be delivered up to 6 p. m.

Mr. Speaker: The Honourable Member has not perhaps caught the answer of
the Honourable Minister. His reoly was that in case the last delivery had been
made and mails are received afterwards then window delivery is arranged. 1In
Bombay if the last delivery is as late as up to 6 p.m.. naturally the a‘r mail
letters will go with it.

Mr. Tajamul Hosain: [f a letter is sent by air mail to a particular person
and that person is not there at home and has come, for instance, to Delhi to
attend the Constituent Assembly meetings will that letter when forwarded heve
be carried by air mail or by ordinary mail ?

The Honourable Mr. Rafi Ahmed Kidwai: 1 do not know the procedure
exactly, but T think it will come by ordinary mail.

v

Mr Tajamul Hosain: May T know the reason why?
Mr. Speaker: Order, order. .

Haji Abdus Sattar Haji Ishaq Seth: In view of the fact that some of the
aeroplanes of the sckeduled services come later than half past three, will the
Honourable Minister consider at least the desirabilitv of changing this last
delivery hour from 4 p.m. to 5 n.m. 30 that those eir mail le{ters may also be
included in that deliverv?
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TheeHonourable Mr. Rafi Ahmed Kidwai: 1 will consider that suggestion.

Mr. R. K, Sidhva: May I know whether air mail leters marked for express
delivery, with two annas additional postage for the purpose, are delivered by the
telegraph peon ?

The Honourable Mr. Rafi Ahmed Kidwai: That is true.

PRICES OF SUGAR BEFORE AND AFTER DE-CONTROL

619. *Mr. R, K. Sidhva: Will the Honourable Minister of Food be pleased
{o refer to the reply given to my starred question No. 129 asked on 6th
February 1948, regard'ng the price of sugar in various places in India before
and after de-control and state whether there are any places in India where
the price of sugar has fallen below the controlled price? 1f so, which are
those places and what was the price prevailing there on the 15th of January
1948 as compared with the controlled rate?

The Honourable Shri Jairamdas Doulatram: In the course of supplementary
- questions 1 had made it clear that prices of sugar had not fallen below the

control rates at any place.

INTRODUCTION OF CROP INSURANCE.
620. *Seth Govinddas: (a) Will the Honourable Minister of Agriculturs
[ be pleased to state whether Government are aware of their prom’se given during
the 1947 Budget Session to enquire into the possibilities of introducing Crop
| Inswance in India?
(b) If so, what steps have so far been taken and with what effect?
The Honourable Shri Jairamdas Doulatram: (a) and (b). Yes. Sanction for a
post of an Officer on Special Duty for preparing a detailed scheme for Crop and
| Cattle Insurance on an experimental basis has been recently secured. The selec-
i tion of a qualified actuary for this post is under consideration.
Seth Govinddas: On which date was this selection made ?
The Honourable Shri Jairamdas Doulatram: Government intend to advertise
I for the post again. We have been finding difficulty in securing a suitable actuary.

We intend to issue an advertisement asking for names for the post.

i Seth Govinddas: Did not the Honourable Minister say just now that the
| services of one person has been secured for this purpose ?

The Honourable Shri Jairamdas Doulatram: No. The sclection of a quahﬁed
dctuary does not refer to any particular person.

Seth Govinddas: Have any qualifications been fixed for this purpose?

The Honourable Shri Jairamdas Doulatram: No specific qualifications have
been fixed. because this is entirely a new scheme. We have been trying to
i secure a man from the Commerce Department, where they have an insurance
- section. We have been in touch with certain provineial governments, we have

been in touch with the Actuarial Association of India and we have been finding
| difficulty in securing a suitable person. We are negotiating with the Govern-
ment of Bombay for a suitable person. On the whole we have come to the
ﬁ; conclusion that we should advertise for this appointment.

~ Setlr Govinddas: Has any Provincial Government made any suggestions in
“this respect so far?

The Honourable Shri Jairamdas Doulatram: T am not aware of any.

Dr. P. S. Deshmukh: Ts the Government aware that any e\pulmon’r& in this
“direction have been made in India anywhere ?

The Honourable Shri Jairamdas Doulatram: The Go% ‘ernment is not

F - Seth Govinddas: Are the Government aware that in ohe
Central Tedia-—it is a emall State—T believe it is Dewas Jum

L
aware.
of the States in
or, they are insur-

.
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ing crops in the State and under these circumstances will Governmont take
certain facts from that State and see what can be done in this respeot?

The Honourable Shri Jairamdas Doulatram: Evidently the experiment niust -

have been on a small scale, as the Honourable Member did not at firet even
know the name of the State. I am prepared to go into the facts.

_ Shri K. Santhanam: May I know if the Department of Agriculture has
gathered information from agricultural departments in other countries? 2

The Honourable Shri Jairamdas Doulatram: Yes.

Prof. Shibban Lal Saksena: Have Government drawn up any tentative scheme
about this crop and cattle insurance ?

The Honourable Shri Jairamdas Doulatram: No. We are going to make an
experiment in a selected area. So far as India is concerned it is more or less an
experiment. Therefore we have no data. We want to colleet data 'l"‘d after the
experiment is made we will extend the scheme.

Prof. N. G. Ranga: Will Government get into touch with the Department of
Agriculture in Canada where this experiment has already been made and has
proved to be a success?

The Honourable Shri Jairamdas Doulatram: Government have got information
about the Canadian experiment.

Seth Govinddas: Will Government first make the experimient in the province
where generally crops fail ?

The Honourable Shri Jairamdas Doulatram: Thx\ will have to be considered.
An expert will be appointed.

MANUPACTURE OF SYNTHETIC PETROL.

621. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Industry
and Supply be pleased to state Whether Government contemplate the manu-
facture of synthetic petrol ?

{b) If so, what is the result of any research made in this direction?

The Honourable Dr. Syama Prasad Mookerjee: (a) The question of the manu-
facture of synthetic petrol is engaging the attention of Government. The
Couneil of Scientific and Industrial Research has set up a Committee to go into
the question in detail, obtain the advice of foreign experts, and formulate a scheme
at a very early date for the consideration of Government. This Committee is
now examining the question. The report was submitted yesterday.

(b) No substantial research has so far been made.

Prof. Shibban Lal Saksena: Will Government state the sources at prescut
available to the Government of India from which they draw their supply of petrol ?

The Honourable Dr, Syama Prasad Mookerjee: So far as the manufacture of
synthetic petrol is concerned the sources of supply will be the coal area.

Mr. R. K. Sidhva: What are the recommendations of the Committee that sub-
mitted its report yesterday?

The Honourable Dr. Syama Prasad Mookerjee: The report has only just been
received and the report suggests that it will be desirable to bring out some foreign
experts for the purpose of exploring the possibility of the manufacture of synthetic
petrol from coal. We are satisfied that there will be abundant supply of the kind
of coal that is required for the manufacture of synthetic pétrol and we are taking
active steps to get the services of foreign experts, so that our entire scheme may
be ready in the course of the next few months.

Shri T. T. Krishnama,chan Is the Honourable Miister in a posxt'on to telt
theé House whether this Committee had the assxstanee of any expert in devising
its report ?

]
|
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. The Honourable Dr. Syama Prasad Mookerjee: Yes, we had and we also have
adeadvice by sending cablegrams to foreign countrjes. Preliminary informa-
i3 available but we must explore it further.

ﬂhﬂ H. V. Kamath: Which foreign country or countries are today manufactur-

The Honourable Dr. Syama Prasad Mookerjee: In Germany and also in
: 'ca this is being done.

- BWiH.V. Eamath: Has Government considered the possibility or desirability
m‘lporhmg German experts here for this purpose ?

The Honourable Dr. Syama Prasad Mookerjee: We aro alrcady taking steps in
direction.

. Hussain Imam: May I know if any srrangement has been made for the
ort of the necessary machinery ?

‘The Honourable Dr. Syama Prasad Mookerjee: I think it is not desirable to
into details at this stage. As soon as the scheme is ready the House will be
fen into confidence.

CoNTRACTOR-CASHIER oN N. W. Ramway
Bhri T. T. Krishnamachari; W111 the Honourable Minister of Rallways
3 Shri K. Banthanam:
be pleased to state:
* (n) whether it is a fact that one Lakshmx Narayan was employed as a con-
fractor-cashier in the North-Western Railway prior to the 15th August, 1947,

- {b) whether it is a fact that the said Lakshmi Narayan contmuee to be a
contractar-cashier in the Fast Punjab Railway;

(c) whether it is & fact that the Government of Pakistan have ecomplateed
ab the said Lakshmi Narayan has not rendered sccounts to the extent of
ral lakhs of rupees belongmg to the North-Western Railway in the pre.
artit'on days;

~ (d) if the answer to part (c) above be in the affirmative, what is the amount
nvolved and whether Government have taken any steps to recover tha amount; "

829

8) what would be the share of the Government of India in the loss, in the
4 of the amount or any part of it becoming irrecoverable ?

Honourable Dr. John Matthai: (a) and (b). The position is that the firm
esars Dins Nath Sheo Pershad were the Contractor-Cashier and Shri
wi Narain was their Manager and the same arrangement continues on the
n Punjab Railway,

) The Chief Auditor, N. W. Railway (Pakistan) had originally intimated that
amount involved was Rs. 54,73,258 which includes Rs. 24,88,576 for which
yment appeared to have been made but for which pavees’ receipts were awaited.
The Chief Auditor has since intimated that vouchers for about 14 lakhs have since

en traced in his Cash Office. The Cash Contractors have been asked vither to

send themselves in person or direct their accredited agent to attend the office
Chief Auditor, N. W. Railway at Lahore to facilitate a speedy assessment
ttlement of their liabilities.

As the question is still under examination, it is not possible at this stage

ine the ultimate irrecoverable loss and the Government of India’s share
T. T. Krishnamachari: Can the Honourable M*nister say whether there
2 loss ultimately though he is not sure about the amount?
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The Honourable Dr. John Matthai: It is impossible to say at present.. The
matter is still under examination. The contractor in question had to leave Lahore
about the middle of August under very difficult circumstances. He had * been
trying ever since to get Dack there to settle this matter with the North Western
Railway, Pakistan. He was unable to do so for a long while. . Recently he has
been there and the matter is under detailed examination. Pending that examina-

tion it is impossible to say whether there would be any real loss and if so what

our share would be.

Shri T T. Krishnamachari: Can the Honourable Minister tell the House
whether this particular firm of contractors are engaged in a similar capaeity in
other railways as well ?

The Honourable Dr. John Matthai: No.

Shri K. Santhanam: Ts it not risky to continue them with this thing hanging

over their heads?

The Honourable Dr. John Matthai: That matter is under examination, and
I’ propose to have it considered.

Dr. P. S. Deshmukh: What is the financial status of this firm or the individual
working under them ?

The Honourable Dr. John Matthai: I am not in a position to go into detail
over this question, but this firm has been in charge of this job on  the North
Western Railway, as far as T can gather, for a period of thirty years and this is

about the first tune ag far as I knov& that there has been any complication of
this kind.

Mr. R. K. Sidhva: Has he given any cash security ?
The Honourable Dr. John Matthai: He has given a fairly heavy security.

Mr. Hussain Imam: May I ask whether all this outsfanding is for the pre-
partition period or for the post-partition period ?

The Honourable Dr. John Matthai: It is in respect of the pre-partition period.
TRANSPORTATION OF U. P. MUSTARD SEEDS FOR VILLAGE GHANT InpusTRY,
BENGAL
623. *Prof. N. G. Ranga: Will the Honourable Minister of Transport be
“pleased to state:

(a) whether it is a fact that the transport of mustard seeds from the United
Provinces to Bengal for utilisation by the Cottage and Village Ghani industry,
as speeially organised by Khadi Pratistan of Sodepur near Caleutta, has been
given only IV class priority, whereas second priority is given to the seeds
purchased by oil mills;

(b) if so, what is the reason for this discrimination;

(c¢) whether Government have received any representations from the Khadi
Prat'stan and if so, when; and

(d) whether Government propose to consider the desirability of raisng

the priority of mustard oil seeds for cottage industry from IV class priority

to 1T class priority?

The Honourable Dr. John Matthai: (a), (¢) and (d). No. Mustard seeds when
consigned as raw material to cil mills are accorded priority Class IT, whereas
other less important trade movements are normallw allotted priority Class V;
specific urgent requirements of Khadi Pratistan of Sodepur have however been
‘upgraded to priority Class I and on a representation dated 3rd February 1948 from
‘Khadi Pratistan. the Regional Controller of Railway Priorities, Caleutta assisted
movement by allotting 59 wagons in Class T Priority. In similar cases of spon-
sored movements Government will be prepared to upgrade priority for Mustard
oil seeds. &

(b) Does not arise.

PN
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Dr,P. S Deshmukh: What is the priority given to oranges, may L know?
: ; - Roaps uxper RAIL-ROAD (0-ORDINATION SCHEME.
. §24. *R, B. Lala Raj Kanwar: Will the Honourable Min ster of Transport
e pleased to state: v ‘
(a) at what places and for what distances road services are operated by tke
erent railway administrations in TIndia under the Rail-Road Co-ordina-
scheme; and '
(b) whether there is any programme of extension of this scheme?
he Honourable Dr. John Matthai: (a) Presumably intormation ig required
in respect of road services operated by Railways as opposed fo road under-
ings n which Railwayg are participatng financially. If so, the only case of
Cthis kind is the Madras and Southern ~Mahratta Railway which operates
“departmentally a goods transport service between Madras and  Bangalore,
overing a distance of 220 miles. >
(b) No Railway at present has under consideration any scheme of departmental
peration of road transport services but almost all railways conternplate participat-
g financialy in road transport companies, the formation of which is engaging
he attention of the Provineial Governments in connection with their schemes
' re-organisation of road motor transport services.
Prof. N. G. Ranga: May I know what has been the experience—whether the
ning o the road transport has been profitable or not?
. The Honourable Dr, John Matthai: In this particular thing it has been
ofitable.
Dr. P. S. Deshmukh: Is not the profit made at the cost of the public ?
. The Honourable Dr. John Matthai: T may answer that question—in the
sme way as any surplus earned by railways is at the cost of the public.
Dr. P. S. Deshmukh: What proportion does it bear to the previous fares
ore the system was introduced ? :
- The Honourable Dr. John Matthai: [ want notice of that question.
Prpt. N. G. Ranga: [ave Government received any complaints from any
izations in regard to the running of the bus services?
The Honourable Dr.. John Matthai: Not to my knowledge.

Rerorts oF CoMmopITIES PRICES BOARD.

*Pand't Hirday Nath Kunzru: (a) Will the Honourable Minister of
lbure be pleased to state how many reports were submitted  to Govern-
y the Commodities Prices Board?
‘ How many of these reports have been published?
) Do Governnient propose to lay copies of the remaining reports on the
¢ of the House? '
Honourable Shri Jairamdas Doulatram: The question should have been
¢d to the Honourable Minister for Finance. It has accordingly been
orred to the List of Questions for the 12th March 1948 when it will be
by Honourable Minister, Finance Ministry. —
- (%]

SurvEY oF ProJECTS OoN B. N. Rarnway.

Shri Lakshminarayan Sahu: (1) Will the Hgnourable Minister of
be pleased to lay a statement on the table of the House showing the

following Survey Projects so far done on the Bengal Nagpur
~ Raipur-Jeypore Railway; (i) Sambalpur-Kondagaon Railway;
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(iii) Rupsa-Talbandh conversion with extension from Bangriposi and Raireing -
pur; (v) ‘Lalchar-Rourkela” SBurvey; (v) Jeypur-Padur-Kottavalesa Survey; (vi)
Khurda Road-Sonepur-Lochipore Railway Survey; (vil) Nanpada Gurupur con-
version; (viii) Gopalpur-Berhanpur Russel Konda Traffic Burvey; and (ix)
Rayagnda-Nawarangpur Jagdalpur-Byramgarh Broad Gauge Survey?
(b} How far has the work on-‘%these projects progressed and when is the
work on each of these lines expected to be completed?
ic) When will the Railways begin to work.
~ The Honourable Dr. John Matthai: (a) A statement showing details of the
nine survey projects referred to is placed on the table.
~ (b) The position of the survey work for each of the projects has been indicated
m the statement. No construction work has yet been commenced on any of
these projecis. Construction work on two of the items only, viz. SBambalpur-
Kantabanji and Talchar-Rourkela is proposed to be undertaken during the next
five year period.
: (¢) The Gt.)vel‘mnent» are not in a po-sit-ioﬁ at this stage to state when these
railways are likely to be conpleted and opened to traffic.

:

Statement
Details of the survey projects.

(1) ./x.?a;,pur-i eypore Raidway.—This project invoives the conversion of the existing narrow
gauge line between Raipur and Dhamtari from narrow gauge to broad gauge sand coustruction
of a new broad gauge line between Dhamtari and Jeypore via Jagdalpur. survey has beem
compl.eted .:m_d reports have been received. It has been decided that this projeet should be.
examined jointly with Nagpur-Vizagapatam project after the survey reports for the latter
have been completed. = . =

{ii) S’anghalpore-Kom{ag«mw Railway.—The survey of this project was carried oumt in two
sectionis wviz. : (1) Sambalpur-Kantabanji and (2) Kantabanji-Kondagaon, and the reports
have been received. g

The Central Board of Transport have placed the Sambalpur-Kantabanji section in the
tentative programme of construction over the next five year period. The rail link from
Sambalpur up to the Mahanadi River, including a bridge over 1t would be required for the
~transport of materials for the Hirakund Dam Project and the line from the Mahanadi Bridge
to Kantabanji would be essential for the movement of new traffic, both industrial and agricul-
taral, which should be developed by the Mahanadi River multi-purposes scheme.

The Kantabanji-Kondagaon section has, however, been placed in category (), i.e.,
projects on which work should not proceed at present, in view of the limited resources available
in the country. :

(iii) Rupsa-Talbandh conversion with extension -from Bangriposi to Rairangpur.—The field
work for the engineering survey has been completed and 67 per cent. of the traffic survey has
been completed. Reports are awaited. The project has beeu placed by the Central Board of
Transport in category (bj.

(iv) Talchar-Rourkela Survey.—The survey for this line is in progress. The Central
Board of Transport have placed this project in the tentative programme of construction during
the next five-year -period, since this line would open up naw coalfields and provide a direct
connection for movement of coal to the south.

(v) Jeypore-Padwa-Kotinvalasa.—This section forms part of the project of providing a
direct rail connection between Nagpur and Vizagapatam. The survey work is in hand. A
decision on this project will be taken after the survey reports have been received and consi-
dered by the Central Board of Transport. : :

(vi) Kurda Road-Sonepur-Lochipur.—The survey of this project has been completed and
reports have been received. The Central Board of Transport have placed this project in
eategory (b).

(vil) Naupada-Gunupur Conversion.—This forms part of the larger project of conversion
of the narrow gauge line between Naupada and Gunupur to Broad Gauge and its extension
to meet Raipur-Vizianagaram line. The survey has been completed and the reports have heen
received. The Central Board of Transport have placed this project in category (b).

(vi&) Gopalpur-Berhanpur-Fusselkonda Traffic Survey.—The survey has been completed
and report has been received. The Central Roard of Transport have placed this project in
eategor'y (h).
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() Reyaghada-Nowrangpur-Jagdalpur-Bairamgarh, — Brogd — Gauge Survey.—This forms
_part of the proposed East-West connection from Ramgundam to Rayaghada via Bairamgarh,
Jagdalpur and Nowrangpur. The survey between Ramgundam and Bairamgarh was carried
out by the Nizam’s State Railway, and of the portion between Bairamgarh and Rayaghada by
the B. N. Railway. The survey reports from the B. N. Railway have been received. The.
Central Board of Transport have placed the project in category (b).

. Shri Lakshminarayan Sahu: Does it contain the Bobbili-Salu Railway to be

~ constructed again ?

] The Honourable Dr. John Matthai: The statement that I have placed on the

table containg detals of all these projects which are cither under survey or in
ect of which survey reports are under examination. The Honourable

ember will get the details from that statement.

Shr; B. Das: Is the Honourable Minister aware that some of the railways
wera proposed to. he constiucted in 1028-80 and thnreaflgr thoss projeets were
dropped owing to economic crisis? And is the Honourable Minister aware that
promises were given by the Political Department two years ago when the
- foreign government was ruling that most of the projected railways would be
~ constructed in these States of Orissa which are now part of Orissa Province?

: The Honourable Dr. John Matthai: There is no lack of sympathy as far as
. (Jovernment is concerned, but the question is partly one of finanee and partly
* ane of material resources. : :
Shri B. Das: What about priority of development of communications in
* Orissa? As Orissa is not represented in the Cabinet.........

Mr. Speaker: Order, order. :

p Shri Biswanath Das: May 1 know if the Honourable Minister is aware of the
- {act that mnost of the areas, and specially the Jeypore-Nowrangpur area is most
- inaccessible and there are very great transport difficulties ? '

The Honourable Dr. John Matthai: T am aware of the position.

- Shri Biswanath Das: Is it not a fact that this railway hag long been surveyed
- by the Government and promise of it was also given long before ?

The Honourable Dr. John Matthal: Yes. As a matter of fact, as tha Honourable
- Member no doubt is aware, thero was a fairly extensive scheme of railway
- development which was drawn up about three or four vears ago, but r has been
- difficult for Government to implement many of these schemes for reasons which
- are to a large extent bevond our control.

; Prof. N. G. Ranga: Ts it not because that some of these railways have proved

1o b2 unprofitable because their size is much smaller than even metre-gauge, and
* have Government considered the possibility of getting better results by mereasing
the gauge ‘rom the very small thing to metre and from metre to broad 7
- Ths Honourable Dr. John Matthai: That raises rather a difficult technical and
éngineering issue on which I would not like to commit myself.

- Prof. N. @. Ranga: Tas it been considered ?

- The Honourable Dr. John Matthai: The question of gauges has been under
‘constant examination for a long while.

. Shri Biswanath Das: Arising from the reply given by my Honourable friend
regarding finance, mayv T know whether he is aware of the fact that the Maharaja
of deypore has offered lands free ? : :
- The Honourable, Dr. John Matthai: As a matter of fact the cost of the land
L8 on the whole a relatively small proportion of the total cost of the project.
- Ramway PasseNxeEr TRAFFIC EARNINGS DURING 194647,

627 *Shri Lakshminaravan Sahu: () Will the Honourable Min‘ster of
ilways be pleased to state what was the total passenger fraffic asrnimgs in
year 1946-47 for each of the following classes: 5
fivss elass, (i) second class, (iii) inter-class. and (iv) third class?
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) What' is the budgeted income for the same, class by class, in the year
g .S‘*

mmmmw {s) snd (b). A statement is Jaid on the
table of the House giving the information mqumd

Statement

t#) The saspings from passenger trafie in 194647 of all Indisn Government Railways,
e lm!ang the N W, and the B. A, Hailways were, in thoussnds of rupees,

First clase 28711
Second class 57,18
Inter class 3.9 .81
Thisd cluas Mu06.77

Towtal - 514057

Figuns by viasen for the N, W, and B. A. Badways for 198647 are 1m0t svailable us the
rofurna from thesr milways are inompletc, but the lotal passenger esmings of the B. A.
Heilway  (in thousands) were 72208 ond of the N. W. Railway 16,50.71. Total passenger
sarvings werr thue Ra. 81,2008 (in tmi

n:hlmm- of warnfogs are not made moparutely for rach of the opgen classes, but only
oy classas together and the third e, Thlwdwtm'mluthvhhﬂ
194748 Indlan Guvernment B.nl-lp as they stood ot she tupe of the framing of the
catimudos for that year were, in thowsands of ropees,

Upper clam 15,80,00
Third claas 61,10.0)
Fotal 78,00.00 )
These vatimateos fiwid  inta s sonht the itrream e [ares which lnvame effiative from It
March 1947,
Shri M. V. Kamath: What woer: the eamings from  air-conditioned
pnmmf‘

The Monourable Dr. John Matthal: )uea that ariee?

Mr. Bpaaker: No. it does hot arise,

Mr R K. Sidhva: What is the differvnee in pt.n-tnuq.,t between - (8) and
thy?

The Honoursbie Dr. John Matthal: | wust morl; out the arithmetic but
taking the position penerally 1 shink 111 claws passenger earnings would be
A4 of the wta]l passenger carnings. i

Seth Oovinddas: What is the differvoee botween 1 and Il class earnings?

The Monourable Dr. John Matthal: ! rniust have it worked out.

Mr. Russain Imam: Mn | know whuther the figurvs which he has given is
for the divided India or as before partition?

The Hencurable Dr. John Madhai: | huve included both in the statement.

e, *[\Vithdrawn).

Raw Marzmiar ror Carcvrra Jurz Mimts.

€20, *Shri V. 0. Kesava Rao: (») Will the Honourable Minister of Agriculture
be ploased 10 state what are the plans of Government to supply raw material
o llw Calcutta Jute Mills as moat of the jute growing sres is in Pakistan?®

(b) Is any resvarch being made ta find 2 suitable substitute for jute?

te) Arv Goveroment aware that n Burmess soientist hes been able to find
aut a eubstitute for jute?

The l?“ Sari mﬂrﬂ_ (n}&oﬂrﬂmt have been

problem created by partition of couniry resulting in
ot of whwuumnheingmelndrdinm The question was

discumed reently at » meeting of the Indian CmuﬂJuhCannﬁﬂeetndn
canference in which the Agriculture, Industries and Bupply. Commerve * Frod
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and Finance Ministries and the Indian Central Jute Committee atd the Indian
Jute Mills Association will participate is proposed to be called to examine all
aspects of the question for early action.

(b) The question of finding possible substitutes for jute was discussed by
tho Advisory Board of the Indian Council of Agricultursl Research in Jaunuary
1948 nnd certain substitutes suggested will be examined.

(¢) Government's information is that the examiuation of a substitute for
jute by 8 Burmese Bcientict is yet incomplete.

Prof. N. G. Ranga: Is it not a fact thit fibres other than jute are actualiy
being grown for ages and ages in Bouthern India ond their production can be
further strengthened?

The Honourable Shri Jairamdas Doulatram: That will also be examined from
this point of view, '

Prof. SBhibban Lal Saksena: Hus the Government any plan for substituting
the production of jute in other provinces of the Indian Unjon? -

The Honourable Shri Jalramdas Doulatram: That guestion also will be consi-
dered by this comerence. '

StrENGTH oF OFFICER'S CADRE ON RalLwaYys, _

630. *8hri V. 0. Kesava Rao: (n) Will the Honourabhle Minister of Railways
be pleased to state what was the strength of the officer's cadfe on the rallways
hefore partition and what is the strength at present? o

(b) Have Govertinent any proposal to appoint a Commission to examince the
question of reducing the rumber of officers? If not, do Government proposc to-
vonsider the question?

The Honourable Dr. John Matthai: (a) Before partition, the gazetted
cadre of the Indinn Qovernment Railways consisted of 2424 .posts of which
1787 were permanent and 647 temporary. The existing sérength is 1858 of
which 1449 posts nre permanent and 509 temporary. .

(b) As the Haucurable Member i aware, Government have alrendy
sppointed the Indiun Railway Enquiry Committee the terms of reference of
which cove: the point raised in this question, '

8hri H. V. Kamath: ITow many pre-partition officens have opted ‘or
Pukistan and left the Indian Union?

The Honoursble Dr. John Matthai* 1 am not in a position to give the
number offhand.

Mr. Tsjamul Hosain: Mav I know, Bir, if any one of the Railway employess
who opted out for Pakixtun has come back to India?

The Houourable Dr. John Matthai: It depends on what the Honourable
Member means by ‘“‘opting™’. If a person has opted providionally then he has
the right to cancel his option and come back; if on the other hand a person
has opted fipally then he cannot come back. ,

Mr. Tajamul Hosain: My question is whetber unyone has come back  to
India or not?

The Honourable Dr. John Matthal: Of those who buve opted provisionally,
some have come back.

Mr. Taiamul Hosain: May I know the number? o

The Homourable Dr. John Matthai: I caunot give the number offhand.

Shri Biswanath Das: May I know what ix the meaning of provisionally
opting and why such sn option was given?

e Honocurable Dr. Johd ¢ That arrangement was made by (he
Government of India on brosd general considerations, not merecly in respect
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of the Hailways, but In respect of all Departments of Government; that is to
say, before eonditions became normal and settled, e thought it was fair
Vv give employces s chanoe of making up their minds sfter s certain amount of
sxperience of the actual conditions which they were required $o -vork
Thersfore option was given on s provisional basis; but a certain period of time
wan fxad within which it wae incumbent on them either to go back on the
option or confirm i,

W: Was such opion yiven to everrone who wanted to go to
Pukistan or only for particulsr persons?

The Nomourable Dr. John Matthai: To cverybody.

Shrt Blowansih Das: Apart from the faimess of the problem, which 1
disputs and many will dispute, I should like to know how many officers bave
wadn uer of this provision and returned back from Pakistan?

The Honourabie Dr. Jokn Maithal: Tf the Honoursble Member will put
down s question. 1 will give o detailrd answer,

Prol. Shidbbaa Lal Sakesns: In the cmse of those members who opted to
Vakistan and whose places have been filled up by other peopls, have such
places Doun given to those people who have come back or who opted from
Pakistan?

My, Bpeaker: Order, ruder.

Prol. B, 0. Rangs: He saks about what happened.

Mr. Bpeaker: No, he does nod ‘sak’——he sssumes.

Hr Tojamal Nosals: May I know, Bir, whether if thome employese whn
opted out permanently for Pakistan now want to come back, und therr 4 4
vocancy for them, (iovermnment will ba prepared to take them baek?

MEr. Bpeaker: That ix also hypothetical.

Bt K. V. Kamath: May ! know how many officers finally ~pted out of
Pukistan snd have been employed on the Indian Rallways?

The Roncurable Dr. Joha Matthal: 1 cannot give an answer ofihand

Ratway Rmasanca Iwserroras

@01, *Bhri V, 0. Kemava Rao: (a) Will the Honourshle Minister of Railways
Lo pleased to state whothe: there ie sny ressarch institute under the segis of
the Ministry of Hailways?

(b) U the anwwor to part (s) sbove be in the negative, what steps do Govern-
ment propose to take in the iminedinte future to study the speeial problems of
the Hailwnys requiring reaearch?

The Eonourable Dr. Johkan Maithai: (a) Therr has been in existence aince
1935 8 nucleus research organization ws part of the Central Mtandards Office
tor Railways. At presont it consiste of Civil, Mechanical, Metallurgical and
Electrical Research Officers. It primarily deals with railway problems in
the field of Civil and Mechanical Fngincering and ~onnected Metallurgical snd
Floetrical matters .

The mapansion of the Raidlway Rewearch Organisation into n comprebensiv -
rescarch institute in now under consideration. But since it covers almiat
overy aspeet of milway activitics and requirements, its development ia inti
mately connected with the availabilite i trined technieal staff.  The paucity
of such xtaff i retarding progroes.

(b) Dosw not arise, .

Prot. B. G. Ranga: I~ iv vot & fact, S, that many :f not -moss of the
veople who have benn engaged an this rescarch bave been recruited only va
@ tempoary basia and no one ix given an oppordunity of epecialiving in research
alone sa 4 malter of carver there in this office? .
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The Honoursbie Dr. John Matthai: Does the Honourable Member refer to
appointments in the Centrsl Standards Office?

Prof. N. G. Rangs: Yes, Bir.

The Honourable Dr. John Matthai: They are not on a temporary basis.

shri K. Santhanam: May I know, Sir, whether ruilway materials are to be
tested only at the Alipore Test House and that there is no. testing house (nr
the Railwaye?

The Honourable Dr. John Matthal: In regard to certain materiala that
is the position.

Shri K. Santhanam: May I know what mateirals are tested by the Railwar~
themselves?

The Honourabls Dr. John Matthal: | would like notico of that question.

Shri V. 0. Kesava Rao: May I kuow, Sir, whether there is any proposal
to bring in foreign experts to assist our Railways?

The Hooourable Dr. John Matthai: That is & very wide issue. On certain
aspects of railway working it may be neccssary and we oro considering it.

Prof. X. G. Ranga: Is it not a fact, Sir, that though the officers employed
in thix office are otherwire permanent employces of the Railways, they nce
brought in Lere only for a temporary period of two or threc years?

The Honourable Dr. John Matthal: In the same way as people drafted in
the Government of ludin Secretariat are on a temporary basis.

Prof. M. @. Ranga: But in view of the fact that one has got to concentrate
on thin research for a considerable period in order to beccome an expert, have
Government not oonsidered the advisability of appointing these people f{o-
rescarch ss permanent officers?

The Honmourabls Dr. John Matthal: There is considerable advantage in

uppointing officers who have had a certain amount of research experience to
normal operstional duties. ‘

PosT-waAR DEVELOPMENT OF LioHT ELXCTRICAL INDUSTRIES

632. *Shri V. 0. Kesava Rao: (a) Will the Honourable Ministér of Indusiry
and Supply be pleascd to state the post-war plans of Government in the matter
of light electrizal industries, especially the manufacture of batteries, condensers,
transformers, electric bulbs and valves?

(b) What is the annual expenditure incurred on importing this type of gcods™

(c) Has the question of giving tariff protection to the cleetrie bulb manufse.
turing industry been considered by (Government? _

The Hooourable Dr. Syama Prassd Mookerjee: (a) Government have .ol
vet taken a decision on the development of light electrical industries.

(b) The average annual value of imports of batteries, condensers, valves
;‘nd elec!:li;s bulbs during the three years ending 81st March 1946 was abour

s. 96 .

(¢! No, Bir.

8hri H. V. Kamath: Has the Honourable Min'ster got at the back of his
mind any plan for the manufacture of radio sets in this country?

~ _The Honourable Dr. Syama Prasad Mookerjee: With rcgard to the rsdio

industry, we are already giving assistance to a number of private firms to

undertake the assembly of radio sets and manufseture of radio coinponents o

s planned production basis, and we are consulting them as to how far we can

xlp them in manufacturing radio valves for which also there will be a demand iu
e country.
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Proi. K. @, Rangs: 1 it not o isct, Sir, that an Indisu finn which waes started
in Bombsy for the manufacture of cheap radio sets, bas becn complsining of
want of sufficient assistance from the Government of India?

The Honoursbls Dr. Syama Prasad Mookerjee: | ain not aware of this.

NON-AVAILABILITY oF TiokxTs AT 50ME RAlLWAY STATIONY

633 "Gian! Qurmukh Singh Musafar: (s) Wil tho Honouruble Minister of
Huilways be plessel to state whether Government are aware that st many
lailway buoking offious, tickets To some milway stations are pot availsble?

(b) Do usvernments vropose W ssue paper tckets in all such cuses to the
pastengers »o s 1o nvoid the necessity of their buying tickete for atations beyond
their destination?

The Honourable Dr. Joha Matthal: (1) Stutivns are nonnally supplied with
printed oand tickets for thoso destinations for which there is an appreciable
and regulsr demnnnd for tickets. In addition, every station in authorised to
prepar blank paper tickets to dostinations for which printed ticketa are ol
‘wiilable. Printed ocard tickets have on oocasion been in short supply owing
to supply diffcultios,

tb) Btations an required to prepmie and iwsue paper tickets when printed
owrd tiokets ure not geailable and riilways nre being directod to sce that this
i regulngy donen

Shri . V. Kamath: [un the :hortage of prinjed cand tickets been the
cupnn of tickotloss trovel?

The Honourable Dr. John Matthal: To some extent yes.

Raviap Kpitiox or Warr»' Dicrionary or EcoNoxic Proprers

634. *R. B. Lala Raj Kanwar: () Will the Honoursble Minister of Industry
ad Supply be plased 16 state whether Government are aware that many vesrs
ago, » Dicvonnry comprising severml volumes  which  principally  dealt  with
medwinal herbs fonnd v India and known as Watt's ' Dictionary o/ Feonomic
Proctuota™ wan published under the suspices’ of Govermiment ?

(b) ls ther: any proposal to bring out & revised edition of this publization?

(0) U not, do Gioverniment proposc to oonsider the advisability of arranging
for the publication of a revised edition of thian work?

The Honocurabis Dr. Syamas Prasad Mookerjes: (s) Yeu.

(b) and (¢). Rince 1042, the Council of Scicntific and Industrial Rescarch
has besn ciymged in the task of revising she Dictivnary. In addition to ap-to.
date information and the topics already dealt with in Wakt's Dictionary, the
new work will also include articles on Indian industries and industnial .o
sources. The fint Volume of thix new Dictionary is in the Press and s
axpocted to be availnhle hy May 1948, '

Prof. W. @ Ranga: Will it be jublished in Hindi also?

The Homoursble Dr. Syama Prased Mooketjes: The present edition will b
in Foglish, but the suggeation may be considered.

Shrt H. V. Eamath: Will this Watt's book be put on the shelf then®

Mr. Bpeaker: Order, order. The question does not arise.

Beaorzay Taemxiciaxs gre. yor Skevisess v [¥pia

635. *Shri V. O. Kessva Rao: Will the Honourable Mipister of Industny wnd
Supply ba pleased to siate: ’

(a) whether it s a fact that highly qualifed Europesn enuginesrs, manu-
facturing chemists and other technical persounel are willing to come to India;

thl if su. what efforts Govemment bave made towecure the <ervices of these
reronnel: and
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{¢) whether any applications have been received from ex-Enemy nationals
of the above categories for service in India and if so, what decision {7overnment
bave taken in their cases? .

The Honourable Dr. Syama Prasad Mookerjee: (a) First class experts are
difficult to get from European countries on account of the post-war rehabili-
tation of industries that is going on there, but some experta are availahle,
especially from Germany.

(b) Ir. regard to German technicians the Government of India have already
obtained release from the British and American Zones of Germany of some of
the cxperts required by Indian industries. In other cases where firms have
been ahle to secure the services of experts, travel facilities and other assistance
hav: been given bv the Government to bring them to India,

(¢) Yes, applications have been received from a few Germans. 1t is the
intention of the Government to recruit such of them as are suitable provided
they are politieally unobjectionable and Indians with similar qualifications are
not available.

Shri H. V. Kamath: Have the four Powers who are today oxploitiig
Germany, namely Britain, Russia, America and France, placed any obstacles
in the way of our getting German technicians?

The Honourable Dr. Syama Prasad Mookerjee: There is a common pool
froni which we get the men we roquire. and we have had considerable difficulty
in getting the men,

Shri H. V. Kamath: Huve all the four Governments placed obstacles in
our way or only one or two of them?

The Honourable Dr, Syama Prasad Mookerjee: It is difficult to say whether
the obstacles put were deliberate or not, hut we have experienced difficulty
in getting what we wanted.

Dr. B. V. Kesltar: Is it not a fact, Sir, that politically ohjectionable tech-
nicians have becn recruited by those very countries who are occupying termnany
and are utilising them in their countries? -

The Honourable Dr. Syama Prasad Mookerjee: DBut we tried to avoid tie
recruitinent of politically objectionable techniciana.

m_ B. Das: Is it not a fact, Sir, that the United Kingdom is putting difti
cultiox in the way of (Jermans coming to India?

The Honoursble Dr. Syama Prasad Mookerjes: Wec arc trying to negotiate
#u that we can get whom we want.

8hri Khurshed Lal: May I know, Sir, what the factors taken inte con-
sideration in classifying a person as politically objectionable?

_1\0 m Dr. Syama Prasad Mookerjee: I believe vicws held 10 oe
politically objectionable by the Home Ministry.

Sbr V. 0. Kesava Rao: Is Government aware of the fact that Gorman
seientista are looking for jobs in India?

The Honourable Dr. Syama Prasad Mookerjee: [ amn not aware, Sir,

Shri R. R. Diwakar: Max 1 know the nafure of the difficultios ced i
tbe way of such individuals coming to Indiai; cultien placed in

The Honourable Dr. Syama Prasad Mookerjee: Nuturully the best men
mlut-. ar- availabl. are ‘n demand from évery country; that is our main diff-
culty.

Prof. Blllbhn Lal Sakeena: May [ know the numnber of men for whom we
are Begotinting r1d their numes also, if possible?

The Honourable Dr. Syams, Prasad Mookerjee: We have reccived a request for
shaont 20 experts and we are negotiating in order to get as manv as we can.
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Shei M. ¥, Kamath: Are Oerman Jews also included among them’
‘The Hounourable Dr. Syams Prased Mookerjes: 1 suppose so.
Mz, Tajamaul Hosein: Would it not be better to send our own men to foreign
couttnes for wdvanced technical traming than to import foreign experts®

‘Mr. Speaker: That is a matter of opinion and cannot be sllowed.

DEATH OF DR. B. 8. MOONJE.

Mr Speaker: Defore the House proceeds with further business 1 bave t-»
refer to the sud demiso of an ex-bonourable member of this House, Dr. B. &,
Moonje. He was & momber of this Housc for over three and & half years and
be was u voteran fighter in the causs of Indisn libertics. The House knows
that he had a » 1 liking for military pursuits sand has also established 2
Military School. We mourn his loss and offer our condolences to the family
of the deceased, The House will do him honour by standing for some time.

-

STATEMENT ON KASHMIR

L -

The Monowrsble ‘Pandit Jawaharial Wehrw (Prime Minister and Leader .
the House): Bir, 1 crave your leave and the indulgence of the lHouse to msk -
u stetemeut un Kashmir. | would beg the House to bear with me for a while,
Liecaune there ix a great deal to say, however bricfly 1 might say it.-—niot thue
1 am going to make sny sensstions! disclosures, therv is nothing very wecret
about what | amn guing to say and the facts have appeared in the puble: prse
atd in other places frequently cnough during the last few months. Newver.
thelens it i right that | should place hefory the House some kind of 3 coni
sooutive secount of what has happened.  In order to lesseu my task and ‘o
help members of the House, we have prepsred a White Paper on Kashmir
which will be distributed to members, ‘}'h'u White Paper does nol bhring
mattors right up todate. It is practically up to the period ol the refervnce t»
the Becurity Council, It ia not an absolutely complete paper in the sens-
that every telegram and ovory letter is included, hut, on the whole, mout et
the messages that passvd between uw and the Governinent of Pakistau v
eannectod messagrs have beon given in this White Paper.

Now, before | « on this particular Kasbimniy issue, 1 should iike by
vour lraen to say 4 few words on a wider issue of which the Kashmir wauc s
a part. We have been living through strenvous days: we have been in
through » period of dyvamic history in India. Much bas happensd d (V8
past wix months, much that was good and much that was very bad. Bus,
wrehaps, when the history of India romes to be written, when muoeh of b
Lﬁm)r of today hes hesn forgotien, one of the biﬂ things that will ‘'»
mentioned, will be the change that bas come over and that is cominz
over India in regand to the Indian States. We seo something very remarksbie
happening. 1t b ps dificult for un who kive in the mi of this change
to ap te the of what has happened. But it is an upsetting in
very curious way—a peaccful way--of o stricture that hax endured 1n India
lwr the past 130 or 140 years. more or less ever since the beginnings of the
1%h century.

hangrng I 150 poan S o g e ot o
3 i * strue a i . ..
‘Womtddlnuehwd“uhl:uyw‘::t final and precise outoum
«mumu.wmmhdmm. Iv would
almost » that there is the ‘of dectiny . Whas s bappou-
ing i not that we did not expect. In fect, many of us for the last maur
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yeans huve had curtain objectives in regard to the lndian Btates and we have
worked for them both through our politicul and other organisations w Indis;
through the people of the States, through the people of the provinces und
otherwise. And, on the whole, what is bappening teday is in line with wae
object.ves we had laid down. Bo, it is not surprising. Yet, may | confess w
you, Sir, that even 1 who have been rather intimately conneoted with 'he
Btatex peoples’ movement for many years, if | had been agked six mouths
ago what the course of developmente would be in the next six months sinoe
then, 1 would have hesitated to say that such rapid changes would have tuken
puce. Many 1uctors have gone w brng about these rapid ochanges. Uiti-
mately. I suppose, they are the forces of history working,—the unleashing of
o all manner of forcesx which had been repressed for so long. FKFor we had during
these 130 vears o strange phenomenon. The British Government had oon-
structed a State structure in the course of u quarter of a century in the early
days of the Mth century. Whether it fitted in, in reality, with conditious
then existing in India or not. it is a Vttle’difficult to sav, that is to say, minus
the British Government what would have happened. Anyhow, "that dominant
power of the Britirh ecreated this system, uu doubt, for their own advantage
as theyv thought it. That asystem continued, not because of any inherent
strength, ne is obvious today, but hecause of the continuance of that dominant
power, of the paramount power as it was called, All manner of changes were
going on in India and in the outside ~vorld and vet this Indian States struoture
econtinued. Many of us said that it was ruther archaic, it was out of date.
it had to change and nust change and so on and so forth. But now uhut
protecting hand of o foreign Government baving been rumoved, the repressions
are removed. The forces that had been kept in check suddenly began to
function niud we see them in aoion.——in rupid action. The forces are there,
of course; they have not heen curbed by any of us, but | think in the manner
of dealing with this situation.—an intricate and difieult situation—this House
will agree with me that we owe a debt of gratitude to my friend and colleagus,
the Deputy Prime Minister.

-

8o it is in this nughty context of & changing Iudis in regard to the Htates
Ahmt we have to view any particular nspect of it. We saw unfortunately six
months hack a partition of India. o splitting up of India, n part of India going
out of India. Immediately after that process of cutting off, unother process
started, or mther, always we have had these two processes—the process of
integrating India. We have seen thix process of integrating India going on in
regard to the States, and not only in regnrd to the Btates hut to some oxtent
even in regard to the Provinces, Lut much more so in regard to the States.
B0, these two things have gone on together,—n process of cutting away and
a prceas of integration,—and in the halance it is difficult to say how far we
have gnined and how far we have lost. Tt is difficult to xay also how far this
process of integration will go and whether it will take us nltimately. Never-
theless, it in interesting for us living through this rather strange and dynamic
period of Tpdia’s history to Jook ot it in some perspective, not as actors in the
drama hut rather as historians looking back on what has happened. ‘I'he
historian who looks hack will no doubt consider this integrasion of the Btatcs
mto India as one of the dominant phuses of Irdin's history.

Well. 8ir, the process i» taking various shapes. There has been an sctual
merger of & large number of small Btates intn Indis; thers has been a bringing
together of n number of States into Unions of States which form units of the
Union of India snd a certain number of mmjor States remain as sepamnte
entities. Dut what is equally important—apd if | may say so, even more im-
portani—is not this infegration extermiily but an inper integrution, thas is,
the erowth of demoeratic institutions and responsible government in the States,
because that brings ahout a real integration, not at the top levels of Governmentd
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but at the level of the peopl:. Both thew: provesses have gone on snd both
these processes, may 1 remind the Houwr, are in line with the objectives for
which we have laboured for many yeam.,

Now W is in this context of changes i1 the States wystem that 1 would like
this House { the particular case of Kashmir, sithough it stands
apart and many othédr factors come 1 the play. To day in India two States
stand quite apart from the rest in regard to these processes. Those States are
Hyderabad snd Ksshmir, I s not going at this moment to say anything
about Hyderabad, In regard t» Kashmir, it stands apart for many reasons,
partly becsuse it has got entangled in s certain exiernal politios, that is o say,
it has got entangled in the relations betwesn Indis and Pakistan and so the two
ossentinlly State smacs there. arv somewhat submerged. It is an odd
that it should get so entangled. That i entangled is not odd, but
e ehd aaale. thes Uy Bve moihing £ oo rosen oy Socvate
us t ve to recent evenis

.-.—'A,hy go on that—; nevertheless, they
topwﬁtbythoum.myuk&-’lmod vantages out of those events, eo-
that whilo diselaiming all responsibility for what has happened they do want
ter ;}‘;:re in whatever they might ged out of it. Anyhow, Kashmir problem:
sta npart.

Rut for the momont, leaving out this external implication of the Kashmir
problem, H vou consider it. it is essentially the same problem. that is to say.
s problem of she grmwth of the freedom of the people and the growth also of o
ow integration, Now, wr have been alming. —the Government of India and
the Biates Ministry bave heen aiming—at the growth of thia inner freedom of
the people  of  wll  the States. I many of the Biaten bhave
agreod to merge in India or come into closer ocontact, it is not because:
the Rtatna Miniatry took a hig stick and shreatened them with consequencen.
I8 is heoasn of those foroea, up from the people, other foroes, and, funda-
mantally, the sudden withdrm ny an external force which had  kept the
States iggether. or rather the States tem together, the might of the-
Britlsh Govennent and the sanchions behind it. That disappearing, un.
mediately the structure hegan to collapse and it is an astonishing thing—this
sudden collapse of a structure which seemed so0 solid just a few months or »
m ago—, nol :urpl'ininghoh '::u who knew m facte, but ungn::btedl_v s?{;

to those o w [} !ljﬂ'ﬂchl of shings. . esgentia
we hn:w heen llm at the fresdom of the i

Btate There are other compulsions. the compulsions of hy. That i
truc: one omunot ipnare that. There are many other ocompul . And
naturally in considering the problem, we. that is, the Government of India.
have always tn consider the interests of India as a whale. i

i
]
4
=

Indin in regurd to security. defence ete..—bu . do not wish
tn exereise any other compulsion in the alightest over the growth of freedom.
In fact, wr want to encourage it in the people of the States. We know well
that if there in that growth of freedom and freedom o v

of tho Rtates. that it will be & powerful factor ¢ ...,

peaple. beenuse we hope that whatever constitution we might t in Indis.
it will he hased completely on the will of the people.



mk. putsing any ditticulties in the wuy or coming to u settlement either in the
Beourity Council or elsewhere. Becuuss we earnestly desire a se_tthment., we
earnestly desire that these great forces should be allowed to function normally
and to achieve their results, because nny other result will be an artiticial
result. We cannot impose a result—certainly Pakistan cannot impose a
result; ultimasely there is no doubt in wy mind that in Kashmir as elsewhers,
the people of Kashmir will decide finally, and all that we wish is that they
should bave freedom of decision without auy external compulsions.

Now, there is one otlier factor which I should like to put before the House
in regard to Kashmir. We have got too used in India unfortunately to
thinking of every problem or many problems in terms of communalism, of
o tindu rersus Musnm or Hindu and Sikh cerses Muslim and  s0 on :d 80
forth. That has been an unfortunate legacy of ours and the extent to which it
took us cannot be forgotten by us and the tragedies that it has led to. We
are trying, I hope, to get rid of the spirit of communalism in this country, in
Iudis at t. We hope to put an end to it, not suddenly perhapx, bus
certainly fairly rapidly.

Now in this context of communal conflict the case of Kushmir stands upart,
because Kashmir is not u case of communal conflict; it may be a case of politi-
cal conflics, if you like; it may be a case of uny other couflict, but it is essen-
tinlly pot s case of communal conflict. Therefore this struggle in Kushwir,
although it has brought great suffering in its train to the people of Kushmir,
it has placed s burden on us—on the Governmnent of Indis, and the people of
Indis; nevertheless it stands out us & sign of hope that there we see a certuin
oo operation. combinntion and co-ordination of certain olements. Hindu and
Muslini and Sikh und othems on an cqual level and for a political fight 1ur
their own freedom 1 wish to stress this because it is continually being suid by
our opponents and critice on the other side that this is a communal affair and
that we are shere to support the Hindus or the Sikh miinorities as against the
Muslini manses of Kashmir—nothing can be wore funtastically untrue, W
oould 1ot for an instans send our armies and we would not be there if we were
not wupported by very large sections of the population, which ineasns the
Muslims of Kashmir. We would not have gone there in spit® of the invitation
of the Maharaja ot Kashmir, if that invitation had not been bucked by the
representatives of the people of Kaghmir and may I say to the House that in
spite of our armies having functioned’ with great gallantry, evem ocur armies
enuld not have sucoeeded except with the help and co-operation of the people
of Kaahmir. Now we are charged by people oufside beyond the borders of
Indis for going to Kashmir to support an autocratic monarch. The House wiil
remember that oue of the conditions that we made at that critical moment,
when we had to decide whether to send the Indian Army or not, whether to
acoept accession or not, one of the conditions was that there must he a popular
Government there, and not as s goal and an idesl, but immediately. It was
an inmediate thing and it was giverr effect to immediately in so far aa it
could be gmiven offect to. 8o, it is strange that this charge should be brought
agamat us. Look at this charge in another context. Those le, men and
women of Kashmir, who are with us and who are figh r their freadom
and liberty there, they are not newcomers in the struggle for freedom; for the
greater part of a generation, they have fought for the om of Kashmir, in
Kaahmir; ﬂ.uy have suffered for it and some of us have deemed it n privilege
to be associated with them in this fight for the freedom of Kashmir against
autocratic rule. These people are with us today. Who are .their opponents,
who are against them in Kashmir or elsewhere? What has been their record
in.ﬂn past ten, twenty years in regard to the freedom of Kashmir? Tt is an
inleresting speculation and an interesting inquiry. because these gentlemen
thoh&abontﬁe sutocracy of the Ruler of Kashmir, who talk about suto-
eraey there” what did they do during these last ten. twenty vears? They never
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foughs for the frecdows gf e pegple of Kashnur; wost of them supported that
autocrscy; most of them opposed the freedoms movement in Kashmir. Now
becausy of entirely different reasons, the) became the champions of the freedom
of Keshmir. Anj what is the type of freedomn they have brought into Kashmir
todgy? The fresvom so-called that they bave brought into Kashmir is the
licence w0 loot und murder and burn that lovely country and to abduct and
carry sway the besutiful women of Jammu and Kashmir State; and not only
oarry them sway, but place sowe of them in the open market place for sale!
So, Jet un bave this background before ur when we  consider this Kashinir
story. It is » stirring buckground of events and many of us huve been dis-
troased at the » narrow view thast people in the Security Council have
taken on this matter. 1 do not desire 1o chter into the details of what
bappened in the Becurity Council or uot, but | do feel that this backgreund
must be appreciated. It is not a Hindu-Muslim question in Kushwnir; " is
nol a of certsinly our standing for any autoeracy or anything. We
haye nlready not only during the last fifteen. twenty vears shown where we
stand in regard to the stules with the people und the rulers. In reganl to
Kashmir, more particularly, we have shown by our actions from the verv
first dav we went there in October last upto today and 1 shalj have something
m ki:ruly shout it before 1 finish as to how we fecl about the freedonmi  of
ashmir.

Now. Nir. 1 shall go into wome slight detaii about events in Kashmir,

Tin House will recall the statement 1 made on Kashmir on the 25th Novem-
ber 1947. In that statervent 1 recounted briefly the ocourse of events in the
Jammmu and Kaahmir State upto that day, the part pluyed hy the Governmuent
of Pakistan in these eventa. und our own objectives.

Our ocoinplaint ugeinst Pakistan was that it incited and aided tribesmen
from outside and its own nationals to wage war on Jammu and Kashmir Btate.
The month of December showed an intensification of militery pressure on the
State. Nearly 19,000 rajders had been reinforved in the Uri area. 15,000
raidery were rmﬁng aguinst the western and wouth-western borders of the
State. Inou the raiders into State territory, involving murder, arson,
Joot wod the abduction of women were continuing. The booty was being
collected and oarried to tribal nreas to serve as an inducement to tribeamen
t0 swell the ranks of the raiders. In addition to those nctively purticipating
in the raids, & large number of tribeamen and others estimated at 100,000,
had been oollected in different places in the districts of West Punjab border-
ibﬁ upon Jammu and Kashmir Biate, and manr of them were recviving
military training under Pakistan nationals, including officers of the Pakistan
Army. They ware being looked after in Pakistan territory, fed. clothed, nrmed
and otherwise equipped and transported 10 the territory of the Jammu and
Kuahmir State with the belp. direct and indirect. of Pakistan officinls, both
military and civik The equipment of the invaders included modern weapons
such as mortars, medium machine guns. the men wore the hattle dress of
vegular soldiers, tin lar battle formation and used the tactica of
modern warfare. un-pnmuwinhuuhrenin regular use and ecven
Mark 'V’ mines were being employed. .

Mhm.ﬁcﬁmtdlndhhudmhdtbehm n Govemn-
ment to deny facilities to the invaders, faciliies which constituled an sct of
mﬁﬂhﬂqmlﬁh.wd&wtmmqmmme
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As no reply to this letter was received for some days I sent a repinder by
telegram on the 26th December. On the 3lst December the Government of
Judia informed their Ambassador in Washington to convey a message to - the
Chairman of the Security Council of the United Nations. This message was
a reference to the Security Council under Article 85 of the Charter of the
United Nations. On that same dav the full text of the message was sent to
the Prime Minister of Pakistan by telegram.

On the 1st of January I received a reply from the Prime Minister of
Pukistan to my letter dated 22nd December. The contents of this letter
revapled no helpful approach to a solution of the Kashmir problem. They
consisted only o1 a series of fantastic charges aguinst India, e.g., & determi-
‘Lation to crush Pakistan. organise genocide of Muslims in India, and the
procurement of the acoession of Kashmir by force and fraud. This letter, even
if it had been received earlier, could not have modified our decision to request
the Scourity Council of the United Nations to ask the Government of
Pakistan: :

(1) to prevent Pakistan Government personnel, Military or civil, from parti-
cipating and assisting the invasion of Jammu and Kashmir State; (2) to call
upon other Pakistan nationals to desist from taking part in the fighting in
Jammu and Kashmir State; (8) to deny to the raiders; (a) acoess to and use
of its territory for operations against Kashmir; (b) military and other supplies;
(o) all other kinds of aid that might tend to prolong the present struggle.

The House will remember the circumstances in which we had sent our
forces to Kashmir. Kashmir Stafe territory, that is, after accession Indian
Dominion territory, was being invaded to the accompaniment of murder, arson,
loot and the abduction of women. The whole countryside was being ruined.
Fresh raiders were ocontinuslly coming from Pakistan territory into Kashmir
State. All the fighting was taking place in Indian Dominion territory. The
invaders had their principal bases across the border in Pakistan, received supply
und reinforcemente from them, amd could go back there to rest and recuperate
in safety. Our troops had strict orders not to enter Pakistan territory. The
unrmal course to prevent raids on Indian ferritory would have heen to deny
. the use of any bases to them in Pakistan. Since Pakistan was unwilling to co-
operite with us in this manner, the alternatives left to us were to send our
armed forces across Pakistan territory for dealing effectively with thie invaders,
or to request the United Nations to ask Pakistan to do so. Any resort to the
firet course would bave involved armed conflict with Pakistan. We were
anvious to avoid this and to try every available method to find a penceful solu-

tion. Therefore the only course left open to us was to make o reference to
the Security Council.

I shall not take up the time of the House with a detailed account of the
proceedings of the Becurity Council; these have been fairly fully reported in
the press. T must confess that T have been surprired and distressed at the
fact that the reference we made has not even been properly considered thus
far and other matters have been given precedence. 14 the facts we stated in
our reference were correct, as we claim they were, then certain consequences
naturally flowed fiom them. both in law and from the poirt of view of estah-
lishing peace and order.

On behalf of Pakistan there was a repetition of the funtastic charges
aminst India which had been made previnus'ljv in the letter of the Prime
Minister of Pakistan to which T have referred. Pakistan - refused to act ab
once. to deny assistance in men and material to our enemies in Jammu and
Kashmir. to prevent further incursions through Pakistan into the State, angd
t. ask the tribesmen and Pakistanis now -in the Stare to withdraw upless n
previnus agreement was reachéd and announced to the effect that the Indian
Arnad.forces should be withdrawn completely from Jammu and Kashmir State




1654 CONSTITURNT ASSEMBLY OV INDa (LBOISLATIVE) [BTH Man. 1948

[Pandis Jswshsrisl Nehru]
and the administration of the State sbould be replaced by snother sdministra-

Son. There were some other matters in dispute also but the prinuipal ones
were the two I have mentioned sbovs.

ofiect Pakistar not only sdmitted that they were aiding the raiders bus
nﬂdizltohuthulbzwoul m%wbnﬁﬂoﬁnﬁ:ﬂ&e@ﬁx
i them. is was & proposal w .

™ . F ¢ would bave been not

betrayal of the e of Kashmir to whom they had pledged their
b unencl': Eo methods of violenoe and jon which would
us oconssquences both for India Pakistan. It was.

impossible for us to withdrsw our forces without grave danger to the State
sud withous handing over the people of the State who trusted in us to an
uoscrupulous and cruel inveder who bad already brought so much misery to
the Btate and ite le. Nor could we share the responsibility of protecting

tbe people of with any other outside force. It was equally impos-
sible for us to to the replacement of Shaikh Abdulish's administration
by any other. Government of Jammu and Kashmir is now no longer an

anfocratioc government; it is a government representing the largest popular
perty in the Btate and is under » lesder who, during these many months of
unparslleled siress, has sustained the morale of his people, has maintained
an effective administeation over fhe greater part of the State, and generally,
has ln":sirod effective resistance to the brutal attempts of the invaders to over-
run dostroy Kashmir. There is no alternative administration possible in
Kashmir, unless thaté administration rested on coersion. If Shaikh Abdullah
there by the will of the people, he could not have survived, much lees
have sccomplished what he has done during these diffcult months.
him to choose any nationsl of Ksshmir to assist him in his govern-
ment and it would be improper for us to interfere with his discretion in this

| regret thet the representasive of Pakistan bhefore the Security
-hmﬁ“l::u made many statements and inst Indis which
have no foundation in fact. A great des! has happe in India and Pakistan
during the last six months or more which has brought shame to all of us and
[ am %0 sand at any time the errors of our own
good for the individual or the nation to
. essoh our Master taught us and we shall hold
t to the best of our ability. Many borrible things have happened in India
mxl md strong views as to

4 we
initial ility for all the frighttu that occurred, all of us
@ a greater or lewer have a ssrtain responsibility it. But so far
-

has been straight and
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The role of the Indian Army in this conflict, which 1 repeat was not of
our secking has been conspicuous for its discipline, impartiality, endurance and
gallantry. They have extended their protection to every section of the people
of the Btave. To suggest that they should be withdrawn before complete
order is restored is to suggest something which is neither practicable nor reason-
able and which is further a reflestion on the exemplary record of our forces in
Kashmir. We are in Kashmir and our forces are there because legally we are
on unassailable ground. But even apart from law the moral case of the Indian
Union in Kashmir is equally unassailable. If we had not gone there and if
our armed forces had not been rushed at great peril into Kashmir,” that lovely
eountry would now have been sacked, destroyed and ruined and its men and
womer. who have been noted for ages for their intelligenece and their
cultural traditions would have been crushed under the heel of a barbarian in-
vader. No Government in India could- tolerate such happening so long as it
had the strength to resist it with all its might and if such a fate befel[ Kashmir
what freedom or security would we have in the rest of India?

We have only two objectives in Jammu and Kashmir State; to ensure the
freedom and the progress of the people there, ahid to prevent anything happen-
ing that might endanger the security of India. We have nothing eise to gain
fremy Kashmir, though Kashmir may profit much by our assistance. If those
two objectives are mssured to us we are content.

Our making a reference on this issue to the Security Counocil of the United
Natlons was an act of faith because we believe in the progressive realisation
of world qrder and a world government. In spite of many shocks we have
adhered to the ideals represented by the United Nations and its Charter. But
those very ideals teach us also certain duties and responsibilities to our own
people and to those who put their trust in us. To betray these people would
be tu betray the basic ideals for which the United Nagions stands or should
stund.  Even ut the moment of accession we went out of our way to rake
s unilateral declaration that” we would abide by the will of the people of
Kashmir as declared in a plebiscite or referendum. We imsisted further that
the Governmeat of Kashmir must immediately become a popular government.
We have adhered to that position throughout and we are prepared to have
s plebiscite, with every protection for fair voting and to abide by the decision
of the people of Kashmir.

Our deiegation has gone back to Lake Buccess after full discussions with
us.  They have goue back with n clear nppreciation of the position of the
UGovernment of Indin und of Indian opinion and fortified with the krowledge
that they have our full sulﬂfort. I sbould like to express my gratitude to Shri
Gopalaswami Ayyangar and his colleagues for the ability and firmness with
which they presented our case before the Security Council. Sheikh Abdullsh
bas not gone back because his work lies with his people at this grave juncture.
He bas to assume 8 heavier responsibility. 1 feel confident that he will dix-
cbarge this new responsibility with that strength and vision which have
endeared him to Muslims, Hindus and BSikhs in Kashmir. His place in - the
S;lmﬁ-ﬁoz, h?f lﬁem r?ﬂh:}y BhrihGi‘l;ija Shankar Bajpsi, Becretary General of

e Mins xte airs, who has been a tower of stre i
thene difficult months. trength fo me during

, 1 shall not say much sbout the military situation ;n Jammu and Kashmir.
We have had our moments of anxiety but st no time haye I had any doubt
:lt.:;qt ohqr hmpa-oll‘t:y h'\dm‘:i the enemy :nd defeat him. Our officers and men

n high spint, ready to meet any challenge. We have good reason to be
wﬂdmoﬁmaﬂmhﬁdﬁemm&ewgﬂ'm. In parti-
calar. T should Iike to pay s tribyte to Brigadier Usman, whose leadership
and success bave been in with the higheet traditions of India’s srmy.
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The representative of “Pakistan before the Security Council has brought
in many charges against us which have little bearing on the Kashmir issue.
He bag talked of what he called our aggression in Junagadh and genocide and
of much else. I do not wish to take up the time of the House in dealing
with these matters. We wish to conceal nothing and if the Security Council
desires any investigation we shall welcome it.

Now I should like to inform the House that today the Maharaja of Kashmir
2 Noon i8 issuing a proclamation and I shall briefly place the contents of that

proclamation before the House: or I might as well read the whole
proclamation.

“PROCLAMATION OF HIS HIGHNESS MAHARAJA HARI SINGH INDAR
MAHINDAR BAHADUR OF JAMMU AND KASHMIR, THIS FIFTH DAY OF
MARCH, ONE THOUSAND NINE HUNDRED AND FORTY EIGHT.”

. “'In accordance with the m'aditiowfg&' dynasty I have, from time to time, provided for
increasing association of my people with the administration of the State with the object of
realising the goal of full responsible government at as early a date as possible and in
pursuance of that object have, by the Jammu and Kashmir Constitution Act of 1996 (XTV of
1996) established a constitutional government with a Council of Ministers, a Legislature with a
majority of elected members and an Independent Judiciary ;

I have noted with gratification and pride the progress so far made and the legitimate desire
of my people for the immediate establishment of a fully democratic constitution based om
adult franchise with a hereditary Ruler from my dynasty as the constitutional head of am
Executive responsible to the Legislature ; ]

I have already appointed the popular leader of my people, Sheikh Mohammad Abdullah,
as the Head of the Emergency Administratlon; =

It is now my desire to replace the Emergency Administration by a popular Tnterim Govern-

ment and to provide for its powers, duties and functions, pending the framing of a fully
democratic Constitution ; 3

T accordingly HEREBY ORDAIN AS FOLLOWS :

1. My Council of Ministers shall consist of the Prime Minister and such other Ministers
as may be appointed on the advice of the Prime Minister. I have by Royal Warrant appointed

fé‘&ikh Mohammad Abdullah as the Prime Minister with effect from the 1gh day of March °

9. The Prime Minister and other Ministers shall function as a Cabinet and act on the
principle of joint responsibility. A Dewan appointed by me shall also be a member of the
Cabinet. :

3. T take this opportunity of giving once again a solemn assurance that all sections of my
people will have opportunities of service, both civil and military, solely on the basis of their
merits and irrespective of creed or community. .

4, My Council of Ministers shall take appropriate steps. as soon as restoration of nqrmal
conditions has been completed, to convene a National Assembly based upon Adult suffrage,
having due regard to the principle that the number of representatives from each voting area
should. as far as practicable, be proportionate to the population of that area.

5. The Constitution to be framed by the National Assembly shall provide adequate safe-
guards for the minorities and contain appropriate provisions guaranteeing freedom of conscience,

freedom of speech and freedom of assembly. =

6. The National Assembly shall, as soon as the work of framing the new constitution is
completed, submit it through the Council of Ministers for my acceptanee.

7. In conclusion I repeat the hope that the formation of a popular I_nterim' Government
_and the inauguration, in the near future. of a fully democratic Constitution will ensure the:
contentment, happiness and the moral and material advancement of my beloved people.v

T am placing this Proclamation on the table of the House.

-
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I should like to congratulate His Highness the Maharaje of .Jammu and
Kashmir on this decition that he has taken. But'the burden now lies on
8heikh Abdullah and his colleagues and the people of Kashmir. 1 have no
doubt as to how they will discharge thefr burden. because they are not new-
comers and we have seen them functioning in the face of all manner of diffi-
culties during the last few months. So T look forward with a certrin measure
of assurance to the future of Kashmir in spite of all difficulties.

I am. Sir, also plecing a copy* of the Whit& Puper ou the table of the House.

Prof. Shibban Lal Saksena (U. P.: General): Muy I request the Honour-
able the Prime Minister to allot one day for the discussion of this issue?

" The Honourable Pandit Jawaharial Nebru: I an in the bands of the House

hut I should have thought that a vague discussion would not serve the
purpose, more especially when the matter is being discussed by the Security
Council. and it is dificult to avoid saying things which might create diffi-
eulties. That is in fact one of the reasons why I have avoided for sometime
pust t¢ make any reference to this question in this House. becouse of this
watter being before the Security Council. But I am entirely in the hands of
th: House in the matter. .

Shri Biswanath Das (Orissn: General): While agreeing with the Honour-
sble the Prime Minister in the very sane advice that he has offered to us, out
of the two questious that he has spoken about, namely Kashmir and Hydera-
bad. he has stated abour Kashmir all that hax been done and nothing has
been said about Haydernbad,  May 1 request  him to allot  sometime  for:
Hydernbad?

_ Mr. Bpeaker: | do not think we should carry on this discussion or ques-
Sioning any further. The opinion in the House is quite clear on the point and
it will not be advisuble to discuss these questions in the House when there are

many other difficnit matters outside
-

COMMITTEE ON PETITIONS

Mr, Spol:klr: 'T Lave to announce that under sub-order (1) of Standing Order
80 of the Constituent Assembly (Legislative) Standing Orders, the following
gmmu_mh'lc Memubers I:wl] form th. Commitiee on Petitions, namely: (1) Mr.

azenin Tran (20 Shri K. Santhanam. (8) Mr. R. K. Sidhvn. (4) Shri i
Dakshavani Velayudhan, and (5 Shri B, Das, - K Sidhn () rimad

GENERAL BUDGET—LIST OF DEMANDS
_ BECOND STAGE
Change in Procedure peqarding the Moving of Demawis for Grants

Mr. w The House will now discuss the Demonds for Grants io
rw];ul'.:;t ;itilitxgenul ::(tladgc-!_ h: understand that a list showing the Cut Motions
w moved by the Congress Party to-day has i
Fuch will be m gre ¥ sy has been urcﬂulated to

A5 regards the time Timit for speeches, the usuul practice has heen %o
hxdaglomm_of 15 minutes fl;r allhspe including Movers of the Cut Motions
an minutes or more for the Honourable Ministe lying. thi

mirts Honournble Members : ™ roplying 1 teust this

LI .
*Not pripted in the Debates, A enpy placed in the Library of the Hoose.
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Shri Mohan Lal Seksems (U. P.: General): Sir in view of the changed
procedure 1 would suggest thas ordinarily you may allow ten minutes to each
speaker and you ingy in your diserction allow an extrs five minutes to any
particnlsr speaker, -

I’.;. Speaker: | gladly accept that amendment. Ordiharily the time limit
will be ten minutes and 1 may give more time if necessary.

There are two changes which it is proposed to introduce this time. One
s on my own and that, is that we may follow the Parliamen ,
acootding to which all these Demands are put from the Chair ins of thy
Honoursble Finunce Minister moving euch l;;n:umd separately. In fact, on the
puillotine day, that practice is followed, when it is from the Chair that all the
demands ure put ‘o the House.

The other chsuge is this. A request was made. to me that it is the desire
ol Honuurable Members that, slong with the demands, all the out motians
that are to be discussed on a particular demand should be moved, so that
Houoursbla Meinbers will bave an opportunity of dealing with all cut rmiotlons
ot the same time and the Honoursblp Minister may finally reply. There is,
I believe, an agreement on that point. 8o we shall proceed in that manner.
The Demands the! are comi

up for discussion today are Demands
Nos. 38, 29 and 85. 1 will th plsce these Demands before the House. °

Dxmaxp No Z2—-Mixistey or Lavovx
Mr. Bpeaker: Motion is:

"That a sam not excoeding Ra. 22,19,000, be granted to the Governor Gieneral o
the cha which will como

n courss of paymeat during the year ending the 3lst
Marh, . in roapect of 'Ministry of Labour'." -

L]

the

&L
ad

Drsasp No, 20, - Mixistry or INDUSTRY XD SUPPLY
Mr. Bpeaker: Motion is:

" That & sum Dot ex Ra. 196,000, be granted 10 the Governor General o
Ihr‘tnrﬁvhuhwillmn courm of %mmmmm
March, 1940, in rvapect of "Ministry of In: and y". "

i

DEsaxp No. 35.--IxprsTmiks aXp SUPPLIRS
Mr. Speaker: Motion is:

“That a aur“m :i'uwd'ml Rs. &“.?dlm be granted Iohl:r Governor f‘mﬂ
the which will come Jn course during the yoar ending v y
Hmm in reapect of ‘Industries and m

DEMAND No, 20— Mixisray or INpUaTRY AND Sverwy
Nteppng up of Prduction of Large and Small Scale lnﬂlulﬁu
Syl M. Ansathafpyanam Ayyangar (Madras: General): 8ir, 1 move:
h'wmh@wmmw-nmulmwwrumﬁy
Mr. Speaber: Cut molion moved:

*-w_mmwmu.mmmilmmwh“u
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Disposal Policy

shri Rammath Goenka (Madras: General): Sir, I move:

“That the demand under the head ‘Ministry of Industry and Supply’ be reduced by
®e. 100.” k .

Mr, Speaker: Cut motion moved: _

“That the demand under the head ‘Ministry of Industry and Supply' be reduced by
Ks. 100.""
Creation of a Commercial and Industrial Service and Pooling up of Technicians

Shri C. Subramaniam (Mudras: Genceral): Sir, T move:

“That the demand under the head ‘Ministry of Tndustry and Supply’ be reduced by
He, 100.""

Mr. Speaker: Cut motion moved:

“That the demand under the head ‘Ministry of Industry and Supply' be reduced by
Hs 100."

DeMaAND No. 55.—INDUSTRIES AND SUPPLIES

{)irector (ieneral of Diiposals, Textilex Commissioner and Inidia Stores
Department, London.

Shri B. Das (Orissa: General): 8ir, T move:

“‘That the demand under the head “Industries and Buppliea’ be reduced by Rs. 50,00.000."
This is an Economy Cut.

Mr. Speaker: Cut motion moved:

**That the demand under the head ‘Industries and Bupplies’ be reduced by Bs. 50,00.000."
DEMAND No. 29.—MINISTRY OF INDUSTRY AND SUPPLY
Admimstration of State Industries in General and Sindhri Faotory in particular

San B. P. Jhunfhunwala (Bibar: Genersl): Bir, 1 mgre:
{&"' the demand under the head 'Ministry of Industry and Supply’ be reduced by

Mr. Bpeaker: Cut motion moved:

u;ﬂ‘)'-" the demand ander the head ‘Ministry of Industry and Supply’ be reduced by

I believe these are agreed out motions. 1 understand no other motion is
going to be moved now. Mr. Anunthasayanam Ayyangar may now spesk.

Shri M. Ananthassyanam Ayyangar: Sir, industry is the backbone of evo-
nowic life in any country.  Almost all countries in the world bave industria-
bsed. It is only an industrislised country that can raise the standard of life
of 1ts citizens. In America more than 50 per cent of the population are en-
goged in industry. 8o is the case in regard to other countries. But in this
oountry the staudard of life of the ordinary man is very low on account of the
fact that we bave for nearly 150 years been pinned to an agricultural economy,
being producers of raw muterials for the mills and the machines in Lanca-
shire, Manchester and other places.  Fortunately vhe stranglohold bss been
remnoved snd we bave come by our own. We have to industrialise our
‘cointry  immediately. There are a number of factors necesgary for this. As
in private induster, the entrepreneur, the manageriai staff, the machinery,
power, technisians, Isbour and raw materials are necessary, likewise in an
economy where 8 portion of the industry is taken by the state aud the other
portion is reserved fcr private enterprise we have to allocate these resources
between the two.
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First of ull | sbull wddress wyself to the uevd for sn economic planning in
this country, s mwed to which | have already referred in my speech on the
budget & few days wi:  There have been stray attempts to pisu with respeed
1o industries here und there, but no co-ordinated plan bas yet been cvolved.
An lodustries Coulerrice took pluce two months ago and  Members of this
Houry must be oblig:d to the bouk that bus been printed and circulated to the
Members, contsining o lot of information regurding the that have al-
ready beon evulved. At page 88 of the brochure from Ministry of Indus-
sry und Supply relatig to the Conference on Industrial Development in Indis
it is admitted that with respect to some industries no plans have been evolved
at all. With respect to some sthers for which Panels were alread
coustituted they did ot go iuto the matter us they were atili
under considerstion. | would like thst a Planning Commission .
immedistaly be uppointed to co-ordinste all the plans. A policy must be
svolved by she Uovernment at an early date indicating what industries the
Government proposes 1o take under state ownership and state ,
what others are to be under joint participation of the state and private enter-
prise. aud thirdly what ought to be given as field for private enterprise abso-
lutely. Without that kiud of policy nothing can go on and no stepping up of
production is possible. Having enuncisted that policy the nexs step is to
aarry is out in a poriod of, say, five yearn. 1 am glsd that the Honoursb
the Finance Ministor found that even five years was too long a period having
regard to the context of world circumstances in  which we are placed: he
thought thres yenm would be enough.  Therefore, with a plan muning over
» perind of three yearmm we should work out n progmmme for each year from
now. ‘This we can no longer delay and all the efforts of the members, includ-
ing the Finanoe Minister, must be devoted to this one purpose of hnmeim
snunecisting the Government’s polioy in this direction. to chalk out a
nated plan having repard to all the re furnished $ill now on various indus-
tries and ask the othor Panels to submit their reports also, oo-ordinate them
and draw up a programme and <ce to it that the programme is execnted year
aftor year. That is the irnt desideratum. Inamnuch as we are leaving &
nimber of industries 1. private enterprise and our fimt necessity is that ¢
shonld step up production, we must insist upon their doing i+ In the cl::
of any dafault in this direction T want that officers of the state must  ta
charge of the industry and mun it

Shnt L. Krishnaswami Bharathi (Modras. General): Will that  improve
mattom? )

Shri M. Ananthasayanam Ayyangar: Suppose iu  the case of o private
motor oar the driver dwa not drive it the owner will certainly take charge and
say ‘T am not poing to he stranded in the streets hecause the driver does nog
drive  the car; 1 shall certainly drive it myself. ™

¥

Shri L. Krishnaswami Bharathi: Then will be denger ahead.

Shri M. Ananthasayanam Ayyangar: Thern s no danger ahead, the aanger
is only in the rear- Tt is for that purpose T have been suggesting and 1 do
swggoat agnin that a Commercial and Industrial Service thould be started
the Govwernment of India. We have started the Administrative Serviee for
all India to keep up the level of administratim and to run it w a hannonious
whole and a single unit.  Likewise in the cask of commercial and industnal
unaertakiigs whioh sve uwat run properly or consistently with the intereste m
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ibe counkty in slepping up production, Government must be prepared to step
In 8t 3 parlCUlAr w1t 15 Lo Dovel suggeston 1 uw making.  ‘Lhe pri-
oiple hus arvuuy Lucw uccepted. AN POy We ludustrial Fusnde Curpora-
tion Biu my Houourable triend the Finance Muuster accepted the principle
Whav 1n cerwi clvupisleuces Where 10ans have Leen grauled %0 INAusimsl cou-
cerus and they dre LOL munaging them properly the Corporation should inter-
vene. Fower has been givea to the ludusunal Fiununce Corporation iu such
8n event lo take charge ot the manageiuent and itsed run  wne industry., U
Pperfeliiuce certan wudustrial concerns defuult 1w repayment and the Honour-
wble toe Fiusnce Muister is oblged to take churge ol the  management hin-
sef, where 1s le to go tor men? It is necessary theretore, huving regurd to
the stutute which we bave already creaved, that an wuistitution or wu Industrial
Bunk showd be Lrought mto existence to run such coucerns etficientyy.  When-
ever 1f is uecessary to take over sheir management we must have this indus-
tris| service. '

1 um giud w0 note that, us uuticiputed, the establishmeut ot the ludustrial
Finsuce Corporation has been followed up by similar Corporations iu the Pro-
vinges.  The first attempt was euvisaged by the Bengul Government. 1u his
Budget speech the Minauce Mmister of Beugal said that they were ulso think-
ing of eswblishing sa Industrial Finance Corporation for Bengul to cater to the
needs of smalier industries, as the Central Finance Corporation will address
iteelf to the needs of bigger industries. With the managerial statt und the
entreprencur section the Government itself should provide facilities for bring-

wto existeno= such a service.

‘I'ne next shiug 18 tinunce.  The Finanee Miuister ever sinee he tovk churge
of his office bus bevn openty declaring that he wus prepared to subordinute all
other interests to the vne main interest of stepping up of production so that
we may Lave both consumer goods and also speeding up defenos ' i1dustries
wherever uecessary. I agree that that is the maip consideration to which
all of us sbould address vurselves. lle has not spared uny pains snd he has
brought into cxisteuce an Industrial Finance Corporation for big industries. In
the madter of giving relief by way of taxntion he has tried-#o reduce the Busi-
ness Profite Tux.  With respect to smaller companies ulso he has tried to
help themn by reducing the tax.  But I would urge upon him *o bkave a watch
and see to it that these facilities are used to the best ndvantage. )f neees-
sary, he may patronige or help by way of subsidies such industries which fit
into the scheme of plunning that T have already thought necessary The plan
must envisnge priorities  te. various industriex and he must give help by way
of reducing import duties and other subsidies also.

Next come coal und power. So far us machinery ix concerned, some ma-
chinery may be releasel by Japan. Some men have been rent to find out
what muchinzry is availuble for us by way of reparations from Tapan and from
Germany also.  In addition some machinery has been ordered from foreign
countries.  Apart from that, some efforts must he made immediately here to
utilise all the war surpluses. A number of pieces of machinerv .were sold
away without regard to their being switched over to civilian indusbries. Now
T wish that the Government appoints a sub-committee to go into this matter
and find out what pieces of machinery may be used or switched over for civi-
lian purpos=ss.

I have already submitted that import duty may be reduced to some extent
and the merchants or industrialists may be helped that way. Then coal and
power sare absolutely necessary for running these machines. foal is no doub$
produced in some large quantities, but transport is the bottle-neck.  Though
large quantities of coal are produced af pitheads. they have not heen removed
quickly and it is not possible for removing them from time to time quickly.
The day before vesterday T suggested that during the war the wagon miles was
77 per day but it bis got reduced now to 88. Some kind of penalty msy be
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unposed ou those people who teke tour uor five waguus sud do uob ullise them
imuiedistely ertlier by unluading or reiosding thews. Some penalty—per hour
or pur duy—may be imposed in such cases. Aere demurrage 18 not euough
M » mau does uOt use e wagons properly, the nuwber of wagons alowed to
bim must be reuuces. Coul sloue would uot solve the problem and
ralway *tranaport alone tuust wov b louked w. 1 would still inmst upon the
Hououruble tbe ludustries Muinister und the Honoursble the Commerce Minis-
wr, both of them joiutly chartering some ships so that oosl from the collieries
close to Calcubte muy be taken over on the sea route to Bombsy i necessary
0 gve additionsl tucilities for transport. Not .

inwoducing power will have to be started.  In south Indis, Bir, scme induce-

oil production in the Middle East, hav of o
our couniry. Fuel and oil are other bottle-necks. I would say that we mush
snter into negotistions with Russia if America would not come to our rescue.
| read in the papers sosne time sgo that Batevia was found #o be a useful source
of «il supply. Australis enter into A

S
i

has been rebwvod to sutne extent, but coutrol is  still continued over stores

} for textiles. Bobbins and spindles are still controlled.
Persons in foreign countrien are not allowed to utilise them. 1T shall read a
fow lines from the Hepori of the Committee on Textile Industries appointed
%0 advise the Conference on Industrial Development in India last December

regarding oard olothing, bobbins and shuttles. They say:
] is operatling & measury of control over these with

" lasioner
s visw (o steuring that im supplies, which arr mostly from the U. K. are fairly

« o should be
. the distribution of the ire thus secured to the
Jiuﬂdu:‘ of lh-“uapﬂu. We comider that this will soccorage importers to lap new

Nir. baving removed control on cloth. T do not think it necessary  to con-
Unve control on storage and other materials. 1 commend my ocut mution to
She acoeptance of the House, and 1 support the cué motion regarding disposals
and which my friends have moved.
. Bpeaker: Before further discusmion, T may just invite the attention of
onoursble Members 10 the further limitations in the agreed prgramme
sccount of the kmeo taken up by the Kashmir statement. We shall have
bours inetead of 3§ bours for the Department of Industry and Supply.
means the discumsion will come to an end at 4 O'clock. Under the pro-
re T propose to follow, T have reserved half nn hour for the Honourable
to roply.  That means the debate will end at 390
Sarl M Asanthamyansm Ayyangar: When we do not speak much. where
the room fne & reply? .
Mr. Speaker: The debate on Labour Department will be reduceds by 15

i

Fjlne,
¥
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wunukes  pro rets 5o st iv will start as 4. 1 shall take 1or vuch of these de-
mands, this time as guulotine tume and then 1 shall put the demand to the
vobe of she House aud out motions exoept such, as are sought to be withdrawn.
That will be the procedure that we shal be following now.

Haji Abdus Battar Haji lshaq Seth (Madras: Mushm): ls ihere not room
for one more sunouncement that those who have moved cuts will have prece-
dence over other speakers?

Mr. Speaker: Yes, | was about to say that. 1 shall also request Honours
able Members to be very particular about the time limit now. Time is very
short and many members may wish to speak. Therefore, they should not
take more time, though  those who have moved cut otions mny bave 16
minutes.

shri M. Ananthasayanam Ayyangar: | did not know that, Sir. Otherwise
1 would have ountinued for five minutes more.

Shri Ramnath Goenka: My only comp:aint in regurd to disposals is that the
Uovernment bave no coordinated policy or plans. We find, Sir, that many
materials which sre Lecessary for the national life of this country and mauy
matenals which are necessary for the defence of this country are being sold
away for sersp.  Lor instanoe thousands of wmotor vehicles whioch are today
required in the country have been sold away for scrap value. A lot of other
useful materials also are being sold away. In fuct the departiuent has got no
list of what they have, what they sell, what they wans to sell und what they
du not want w seli. This is the state of atfuirs in regurd to disposals,  Sir.
S Let me oite » small exumple. Wheu they soll disposal goods they get a

fugher price than the market price but deliver double or treble the quauntity

which they actuully sell. 1 bad a al experience of iv.  As secretury of
the Hefugee Reliof Committee in m. 1 bought some uteusils; 1 wus told
that it was ab sorap value. The scrap value which I was charged was double
she scrap value ruling ir she market. 1 enquired and found that that was
the price which they weru getting; further enquiries showed that the -price wus
wuch higher but the qusntities delivered were something mors than what
they actually purchased. This is the state of affairs which ffoes on all over
the country. You get one permit, say for five tons; you take delivery of five
wns. 1f somebody asked you, you say everytime that the permit is alive.
-Tou take delivery once, you take delivery twice, you take delivery thrice, and
the permit is still available. (An Honourable Member: ‘‘No checking at ull?")

Checking goes ou as long as you have no money in your pookeb!

Sir, that is the state of aflairs n regurd to disposuls. I should like the
Governmient of India w have u co-ordinated policy and plan iu regard to these
disposals. They ought to make up their minds se to what they wang to sell.
They muat bave a stock account of all that they have and they must see thad
the disposal is made only after a scrutiny of the sfocks which they have. This
is in rezard to stocks.

Then, 8ir, in regard to general industry. As I said the other day transpory
was the real bottleneck. May I request my friend the Industries Minister tha#
he sees to it that the Provincial Governments do allow motor lorries to be used
by industries and businessmen for transport purposes? There is & great res-
triction about it. If you have no petrol, tell your Provin:ial Governments
that if they want to run or gas plante they would be allowed vo do it. Today
you have to pay as much as Rs. 10,000 for a permit for a lorry in the Provin-
ces; for a bus vou have to pay as much as Rs. 7,000 or’8,000. This is the
state of affairs; whether we like it or not it does exisé. -

T would sek the Honcurable the Industry Minister that if he is really seri-
ous about stepping up production, he must see to it that transport is eased. I
know that it is not his portfolio, but he is a Member of the Government. He
has got tn see that the industries are not bottlenecked on accounf of transport.
‘There have been csses day in and day out when the produce is not delivered
at the consuming centre: raw material is not carried to the factory and ooal
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which is the fvel is rarely wvailsble in the factorics. This i the state of
atlsurs of our angpors, und if this i W slute of our trsusport, then she fach
s that without trausport you caunot ready step up ptuiucmn. Then, is it
DOt night, 38 3% Bot 1w, thet without demunishing the petrol stock of the
counpy you should siluw molor vehicles 10 ruu ou gss planw? I you would
sllow motor vehicies w rus on gas plante, s lot of your problems will be over.
.May bC 1t 1 8 bitle bit costl.er, bup tbe industrialists and businessmen will
ook t it; ut lesst they will have some transport and the factories will not stop
produckon for want of transpors.
yusterduy. the Honoursbie the Finance Munister, i regurd to the stepping
up of production, gave u warning to the investors and said that investors wers
to hiasckmail the Finance Minister. I say, Bir, that is far fiom trus.*
'.I.‘holmthul.haﬁmkExohw;ohumdownudmtothlﬁotMﬂun-
liduutulochl"l‘ is 0-2/8 per cent. but he has allowed five per cent. to
be spont for cbarity by shese companies. Now, the Finance Minster siated
}ullc!’dl that 70—75 cent. of the shureholders ure middleclass rsen. Thivy
bone of industries, they are the backbone of investors. I ask you,
tlh’ llxoanuﬁwswmtnwoutoltheBPT and allow the company
to give tive per cent for churities, whether it is not actually a transfer from o
poor man or & middle cless man to u rich man? This is the m.ddle class man's
money which the rich people will spend wnd you know what the Munaging
Agrnts, are and what the Managing Agenc)y system is. If you pgo’
aml ssk o Mabaging Ageul. “Will you plesse give KRs. 10,000
lor  charity”, be will say, I cannot'’; but he would pay the
sharcholders’ mouey. Bo, Sir, the investor will profit by these Budget
groposals, if you take away five per cent for charity, to the extout of one mare
Sec cend guly in the total profit; and what is that one per cent when it is divid-
od as profit to she shurcholders? It is practically 1,20th per cent of their in-
vestment.  ls that the relief over which the Stock Market or the investors
will be happy and jubilant. The position today in the country is that unless
mdunuld.omonn.ethmmld class investors whomn the Finance Minis-
ter anllod the buckbone of the industry—the huckbone of the investing public
—, unluss they are nasured of some reasonable dividend there ocan be no ex-
Q‘.luion of industry on a large acale. I you take away five per oent fram
them for oharitable purposes, it is ther who pav; todayv noh men nre pay-
ing, today the capitalists  are |nl}'iu¢: tomorrow it will the poor or the
muddle elass inveator who will have to pay this five per oent as charity. That
:& be the resuls of pmviding this five per cent., for payment towards chari
Then, Bir, in regard w industries, if you want to put up any machinery
firstly you have na steel  The distribution of steel—T would not like $o say
anything more about it—is far from satisfactory. It is the whnioh you have
which will get you the steel: it is the influence which you Lm which will get
the steel; it is the influence which you have which will get the cement—aot
the merite of earh nase. (An Honourehls Mamber: *Black-market.”” Riack-
market and ‘'white’ market  Todsy in Madras you can buy up to two tathree
thousand tons of ateel w: the black-market if you are prepared to pay thres
times the price ruling it the country. There is no difficulty in gutting the
steel, hut only you have got to pav the price. The fact is that today the
steel or the cement or other materials which you want for industry vou really
unmﬁuﬂunhwpuwmmhﬁwunlenmhaumh-
filvence with the
Mhﬁlemhmnlainxnmrdhﬂuindmm ‘iow if that is the
slate of affaimn in reeand to procurement of steel. cement, matarials and
hnlmﬂ how do you think you can step up production?  Alen take the case
of labour. There alan w= bave no real nlan or policy. We had decided three
monthe hack in the Tndustries Conference that we will have a sort of Wrrange.
‘ment of wage Timit and all sther sorts of things, hut nathing has been done o
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fur. Ve cauuos iose really guod tune, we cuannot afford o waitk, we have god
to uapudlic, we Dave gut to nurry up, we have got to see that these industries
do Hourisb 1 the country.

" Now, Su, ail the proposals which she Honourable the Finance Minister in-
woduced 1u regurd to tux relef were for people who were making more than &
lakh and twenuiy thousauc rupees. He said that they will al plough back
into the indusury; how they can plough back into the industry I vannot realise
for the life of me—it will be taken out of the industry. 1 will just give you an
instance. People are entitled to ten per cent for depreciation of capital. There
are inuumerable compsbies who take out ten per cent depreciation in  the
ascoount for purposes of income-tax and actuslly sllow only three per cent or
four per cent in their books and distribute the rest to the shareholders. 1s
this ploughinyg back into industry? They ought to sev that dapreciation is pro-

““vided for to the maximum figure and not the minimum figure. If they put de-
preciation at the maximum figure and only allow such rebates as are provided
for in the balance sheet and not on the basis uf the Income-Tax Act, you will

see that all that mouey will plough back into the industry and will not be dis-
tributed. That is not being done.

Then again, Sir :ll that the Honourable Finance Minister has been saying
yesterday and day before, on his proposals is that this Budget is for the deve-
lopment of industries. I he is not for developing industry, he is not doing
his job, but I cannot see anything in the Budget which actually goes to im-
prove the industry. 1t was the last Budget of Sir Jeremy Raisman which did

» Jprovide that if you put up a new plant, you will be allowed to have larger de-
preciatipn  because that will go into the industry.

Shri Rohini Kumar Ohaudhuri (Assam: Genernl): On a point of order, Sir.
What has this to do with the disposal policy?

Shri Ramnath Goenka: This is General Discussion. ' *

8hri Rohini Kumar Ohaudhuri: But my Honourable friend is .

Mr. Bpeaker: Order, order. It is the General Discussion, but the Honour-
able Member's point seems to be to give some tips for steppiug.up production
and he says that unless you enlarge industrial concerns it is not possible to
step up production.

. Wil] the Honourable Member finish hiz sperch?

8hri Ramnath Goenka: Yes Sir. There are two minutes more and I shall
conclude by that time.

Bir, in Pakistun they have recently allowed a larger

Bi depreciation for new
buildiogs and new industries, and they have said that f, 1 ‘

; : or three years new in-
dustries will not be charged any income-tax, unless they pay more than five

per cent dividend. That is what I would call ploughing income into
the industry. Mere assertion that we are ploughing hack income into the
mmdustry  will not do.  Actually, we have got to plongh it hack and sce
that the money remains in the industry and does not go out of it.

The Honoursble Finance Minister warns ug that unless production is
stepped up he will see to it next year that he will take very serlous notice of if.
T do not know. 8ir, how he can expect production to bhe stepped un nnless vou
do something to help the industries, to help the bhusinessman and see that the
money is ploughed back into the industry and all the facilities necessary for
stepping up production are provided. o
8ir, there are availablg in the country today about .80,000 10 40,000 motor
vehioles. Cannot thére motor vehicles be requisitioned by Government and
run hv Government as road transport? The other dayv, I made a suggestion
and 1 wonld beg the Honourable the Industry Minister to take note of it. That
euggestion is this. Ther= sre available in the conntry today pipelines for tha
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wwansport of petrol and ofl from oue place to another. Why should he not lay
that pipe-line from Calcutts to Dolhi sud trsosport oil and petiol through it,
and tbus relicve ths railway tracks of that burden? Bir, it is a very ordinary
proposition. 17.000 miles of pipeline were put up by the American Engineers
in the course of u fow months through impossible territory, namely, Burms
and Chins. All those pipelines are availsble todsy. 1 would ask the
Honoursbls the Industry Minister to requisition that pipeline. Is it an im-
possible proposition, Bir?

Mr. Speaker: Will the ilonourable Member bring his remarks to n close ? It
is tituo W wdjourn and his time is also up.

Shri Ramnath Qornka: Thank you, SNir,
The Asarmibly then adjourned for Lunch till Half Past Two of the Clock.

Tha Assemb y re-assembled after Lunch at Half Past Two of the Ciock,
Mr. Bpeoker (The Homourable Mr, (3. V. Movalankar) in the Chair.

Shri 0. Bubramaniam: Mr. Sveaker, Bir. the matter whieh I want to dis-
cuss in my Cut Motiou is one which | consider absolutely essential for  the
of im the industrini policy of the Government. It is
sosepled, 8ir, the objective of the Guvernment is to establish a Soclalist
Kepublio, and that involves that the Htate should own all the means of pro-
duction; not ouly own, but also manuge them. While that in the objective
which is kept in mind, the short-term objcotive has been defined in the Con-
Jocsnoe which was held a few months back. It bus been decided in the
Conferance :?n certain industrivs should be exclusively owned by the State.
that in certaly other industries there should be State participatien sad in the
third category, private enterprise should have ample scope.  Bir, in any view,
the scovomio funclions of the Government is bound to expand in scope in
divmd!.ﬁud o intensity, and if she Btato wantsa to run any industrial concern,
it should be it.  Whenever the question of bationalization is
raised, the q Is asked, and thnat ton pertinently, where are the personnel
to run these induswies if they nre taken over by the (iovernment. It is for
the p of preparing the State, Rir, to rin these nationalised industries
that | have moved this Cut Motlon, to ll:re. upon the Govemnment the
necessity to oreate the personnel, which would be essential for the purpose of
nmning the industries  For the purpose of running the industries, T think
three Lnn of personnel are required: first in the technical personnel; second
is the sdministrative service. and the third i« the commercial service.

I will just refer to the administrative and the commercin! service (irst. Sir,
the ordinary department of » Qovernment, in my view. & not an appropriate
instrumeny for running any industry. The Civil Service, even tbmg{rit:pm-y
have many admirable qualitiea. by ita training, tradition and conventivns, is
not fitted for the iol. of running an industrial concern. They have been train-
ed in certain routine matters; they are bound by red tapism. which will not

do for the of rubning industrial concerns.  In industry, hold thinking
and quick are essentinl, and after taking thome decisions, thev should

be immediately implemented too. To have that quality. a separate
administrative’ seivice shonld be trained and so far 1 u:unfnid. no  serious
attempt has been made to create This service.  Our professions about uationaliz-
ation of industries could be judged whether they are made in the true apirit
or not cvlv it we are to create a machinery. which is essential for the
phrpeee of thic naflonaligation of indostries.” Tt is, Werefore, Sk, of the
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utwnost importauce that the Government should tuke steps even now to draw
up s scheme for the purpose of training this personnel for administrative und
commercial service.  For this purpose, it is necessary for us to compare and
to study the various schemes of training which are given to this sort  of
personuel, to this administrutive and commercinl service in other countries snd
especially 1 would like that we should have a complete picture of how this
personnel are trained in Russia, because that is the one country where nll the
industries sre nationslized and they are run by the State. So, before we
druw up u scheme for training this personnel we should seud vur men o
foreign countries, to Amerioa, to the United Kingdom and Russian und study
the various schemes of training which are given to these services und  in
comparisou with them draw up o scheme for truining this personnel in cur
- sgountry, so that they may suit our conditions.

Then | come to the technical personnel, which has got a wider aspect than
she ndministrative and commercial service. 8ir, it is admitted that e wre
very much in short of technical personnel. As u matter of fact, it is =aid that
it is the lack of equipment and the lack of this technical personnel  vhich
stand in the way of further expansion of industry,. We have got only limited
resources in the technical personnel. Therefore, wisdom requires that we
should use this limited available personnel to the maximum und to the besy
use possible.  For that purpose, we should-have u pool of these technical per-

_sonnel which should be under Government control. Thjs pool should be
available not only for the Government SBtate industries. but also for private
industries.  Bir, we huve recognised that we are going to give some scope for
private enterprise in certain sectors ut least and the expansion of the induatrivs
in those sectors could be controlled by Central legislation. If that be so. for
the purpose of proper expunsion we should have the proper technicul personnci
slso and private enterprise should be helped by Government in the
necessury technioal personnel. This want of technical personnel is felt in
every industry; and in this connection 1 have s personal expegiencc to relate.
We wanted to put up « small printing machinery in our place.” We imported
it und for erecting it we had a person who we thought was best fitted for it.
He went on erecting it but after some time he said thnt some parts were
missing and it could not be erected at all. Then another person enme in who
said that all parts were there and he enterud into a contruct with us for erect-
ing it for @ certain sum. After working for some time he wanted more und
we had to pay more. 8o that if in such a small industry as printing there
# so wuch difficulty felt for want of technical personpel, it must be much
more so in greater industries. It might be all right for concerns like Tatu's
end Birla's to have their own technicians to help them, but so far as new
entrunts in the field of industry or smaller concerns are cancerned, they
necessarily have to depend upon outside help. The best fitted machinery
would be a Governmental machinery wherein there would be a pool of techni-
cians available for all purposes to advise industrialistse as 1o  the
machinery they should get and also provide.technicians who would help them
in putting up this machinery when available. It is with this purpose that [
want that s pool of technicians should be created. Not that all these techni-
ciuns should be full-time Government employees, we can have a second line
also. In private industries there may persons most fitted for certain
jobs. We should have a list of them : we should enter into contract with them
ar with the concerns in which they are serving that the services of*these persons
should be made available for others also whenever Government requires them.
In that way we ocould create a seoond line of technical personnel also. Sir,
today in the provinces there are many first-class men who are doing very
unimportant jobs. For example. there might be an engineer who is an expert
in the conskruction of dams. In a province that happens once in a way.
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After tlut is over thut engineer is put on o some other job in which his tulents
are not at all required. 8o it shouid be the duty of the Centra: Government
w pool up all these technical resources.avuilable and keep a hst of thew so
thet they might be available for a.1 persons and provinces who need their heip.
That 4 for the purpose of helping privyte enterprise. And in regard to State
enterprise ulso this techuical personnel is all the more essential. It is only
with thut view that | have moved this cut motion so as to impress  upon
Government the necessity and the urgency of creating un administrative and
commerciai service and a pool of technicians. 1 hope that while planning for
the expsusion of Btete inaustries and private industries this will be taken into
consideration and the necessary machinery wil: be created which would be
essentinl for the expansion of Btate industries as weil as private industries.

Shri B. P, Jhunjbunwals: 8ir, my motion is intended to discuss the adminis-’
tration of the State industnes in general and the Bindri factory in particular.
Most of what | had to say has been said by the Honourabla Member who spoke
Just now. One of the things we have inherited from the British Governmen
s » most expensive admimstration and along with it red-tapism without uny
responsibility to :_ie xwt-her the object for ‘Jh'feh ;l:ie}- are worki;!g_ is served
or not. eir o ject is to make up file & pare explamations for
ADYy omiskinne thnyymiaftc bhave made. Bir, just now tgl; Houmfnﬁlgh'hnd
Prof. Bhibban Lal Saksena hus given me copies of some ourn:gondence from
which it aﬁrelrl that ono businessman appiied for o trade m in 1944 nnd
ss yot rothing has becn done about it, though four years have eiapsed. 1t
seemns that the same policy of red-tapism has been followed in carrying out
shis sulphale of ammonia factory scheme, the product of which is » much
required in this country for increasing the produstion of food-grains.  This had
engagod the ottention of some industrialists wo far back as in 1943; they found
that there was great dearth of manure in this country and there is scope for
exploitation of the raw material in India instead of depending on  foreign
obuntries for these things. They made certain investigations and appronchet
Government with a request that they should be nllowed to send their cuperts
to Amerion and other places to find out the possibility of these things with the
heolp of tochniolans in other countries. But they weru not allowed; still they
were trying to find out these things. T had oocasion to go through some of the
correaporidence going on between sonie industrialists here and those in foreign
countries. From that T could see that all the machinery required for this was
available: though not new machinery, it wa« at least reconditioned machinery
in good order which would give ux tesults. They could be had from
Franse (rechoslovakia, America and such other countries. But they were
not allowed to them, and in 1945 Government took this industry in hand
and sinos then have heen going on with this scheme. But in thaszs four
yoars nothing has duq‘.' The scheme prepared by Government was that
A Inkhe af runces would he required for machinery. 220-5 lakha for the
sotting up af the machinery, 100-8 lakhs for buildings. Altogether about
rupeea cleven crores will be required for that.  Rince 1945 we have ‘mported
manure from foreign countries to the extent of Re. 17 crores. 1t mweans that
if the Government had taken upon themselves to start this factory and taken
all the rescurces in their handa. and ‘taken the help of such people who could
run this factory, this factory could have been readv in 1945 and ‘we would not
have had to import s much manure from outside countries and therehy | ut the
batance of trade aguinst us. AE:: from thiz, the manure, which we have
been im from forelgn coun ¥» onsting us twice the nrice as it wonld
have oont us i we had’ produced same here in Tndia. The result is that

ve ndded Vo the ol productic ﬁ_ﬁﬁ‘lmim\ Apart Pt we

have nod been able to Iv manufe T the extent which #t could have heen
able to nroduee it in our own country.

8
i
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uction till the year 1950. To oue of the yuestions put to the Hououruble
the Munister of lndustry and Supply as to how much money has been spent till
now on this concern and under what heads, the reply is that a:toguther the
money spent till now is about Rs. 264 lakhs odd. Out of this sum Rs. 52
lskhs and odd has been spent on machineries and Rs. 27 and odd lukhs on
buildings. Machinery and building are the main items of ~xpenditurs on
which most of the capital hus to be spent. Now remains about 197 lukhs which
it appears might have been spent on administration—a huge figure for the
purpose. _

As 1 said before, one ot the things which we have inherited fromn the British
Goverument is the most expensive machinery. (Shri HRamnarayan Singh:
“Which must go!’) And the qualifications of this administrutive ma-
chivery in  red-tupisuc und to prepare files with all sorts of explana-
tions and to give excuses for unything, This is & most serious thing. Apard
fruin  Railways. which is s national undertaking and about which the
other day there was a cut motion to the effeot that Rs. 25 crores huv: been
spent for foodgrains which, as it appears from .the discussions in the House
could have been sufficient to feed all the labour classes of the Railway Depart-
ment, this is another national industry which we have started. As 1 have
already said, the progress which this industry has made does not show that the
fate of this industry is very bright. This is being run by the most expensive
sdministrative people whose coneern is not so much as to whether the cbject
with which this concern is going to be started is fulfilled or not, but just to
prepare the files and give explanations that if a particular thing has not lwen
done these are the explanations. These explanations are not required ut
present.  We are short of food. We are short of so muny consumer goods
that if all these things will be going on with these explanations, if we shall have
men at the top, who will give us nothing but explanations; in that case we do

not know where we shall be.

li this industry is to be run properly, enquiries should.-be made through
personk  who  understand business to find out as to why it was
delayed so much and why so much money has been apent? When

« *he ruochineries  were  available in  other countries, apart from the

countries from which they were anxious to purchase, why were these and other
requirements not procured from places from where if was possibe tu get and
save so much money of the country?

Ar rome of other things regarding personnels etc. I would have liked to
speak on has been touched upon by the previous speakers I would not like to
take the time of the House. I feel that if things go on in this way, it will be
said hat we eannot mannge sny nationalised icdustry and it will give others an
argument against natiopalization of industry. ‘¥t is high time that we should
take up this matter and enquire into it as to why those people who were in
charge of this administration neglected this affair in such u way.

8hri B. Das: Sir, mine is an economy cut of Rs. 60 lakhs in a demand of
Rs. 3.03.71,000 in the budget of 1948-40. When the presions . Finance
Minister bulgeted for 1947-48, he had a budget figure of Rs 3.44,00,000 under
this head. How is it with Pakistan separated, Indin is having biggzer and
higg:r budzets spsless irrespousib’lity and light-heartedness can bhe attributed on
the part of our Ministers und the Cabinet as a whole? The Finance Minister
introduced n budget where he showed a deficit of Rs. 27 crores. Had the
Government fallen in with the idea on this side of the House, there should
bave been s Committee of this House to look into this matter and there might
not have been any necessity of further taxation. I have male my humble
efforts and I have given economy cuts to the extent of Rs. 15 crores. Even
yesterday when the Honoursble Finance Minister wos talking, he said there
will be no necessity of providing for the Rs. 27 crores to meet the deficit on
the heaB of auhsidy over purchase of food. Owing to the fall in the price of
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wheat, rupees seven to eight crores would be saved on the subsidy to food.
Of oouree 1 8 ocut not on those grounds but becausc we have to tighten

our belts not sent our money to foreign countries and fritter away what-
over little sterling or dollsr balances we have.

o l\;\r;‘hoto.vler m‘t?' I wmsake on these three heads,—Director General

posaly, Tex jommissioner's Directorste and India Store Department
wndon-th;“m equally applicsble to the Department of Industry and
Supply. principal test which 1 apply ir this department applies to all
tbe departments under the 104 heads under which the Finance Minister has
b and surely if we really function not in the uld tenditions but in the

s of a free country, we should casily cut off the Ks. 27 crores that
has been defioit.

I will come first to the Director Genersl of Disposals. The budget
is for Rs. 1,48,84,000. 'The Finance Minister hus piven in his explanatory
memorandut an increase of rougbly 70 Inkhs of expenditure, because
3r. 8 0o tne ndded the U.8.A. war surplus matenals to the Civil :Budget
and hes pluced them for the disposal of my Honourable friasd the
Miniswr for Industry. He is the man who has to carry all the unwanted
that wre lying suywhere in the world. He must increase the staff und
the oritioism that { am levelling on him und st his department wul at

the store of goods thet may or may not exist.

What alarmed me moét when I read a HReufers' message from London
on the sterling balances. That gave me u tremendous shock and 1 wonder
it the Honoursble Minister also experienced it. It suid shat if every thing is
adjusted lndin may get the balunce in 25 years ut the rate of 15 million per
ennum. It is Britsh rnrﬂd:! We are all accustomed all our lives to
British perfidy and yet | caunnot understand the following passage in that

0 ll'ulh'o £1,000 million, an i slico would in sottlement of the British
‘s military material and stores in India. have already been sold,
bot their price has not yet been fixed. Another comparahle deduction could be made by the

Bm:\: Government taking over the liability for pemsions for Britons formerly in India's
service. '

During ot Jeast the last six mounths the Government of Inlia have
been functioning as » free Government and they could certainly settle nll
their dues with the British Government. The U.K. Government might sav
that thy Government of India have not settlod the price of the British war
materials and on socoount of that the £1,000 million will be scaled down. The
suggestion in that a substantial slice of the £1,000 million as reported by Reuters,
tnspired by the British Exchequer office will be reduced.  This ix a most sur-

We are maintaining an office of Directar Genernl of Disposals and we are
n%h that and U.K. have left. 1 hope

< Why should
. surplus stores. It was reduced. na

lagt session. by o few crores. Why
Al the troubles

perpetuation of the Suppls Department. Tnst=nd

nt, we are maintain-
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U.K. is wanting to trausfer the U.S.A. surplus stores to Iudia's account thus
tedum:ﬁ the sterling balances that will be due to Indis, so that she can tall
India she will get 15 million per annum for 25 years. This is disgraceful and
the Government is responsible to us and they owe this House and the country
an explanation.

We thunked the Honourable Minister when he introduced the policy of de-
contol., We all wanted decontrol. It is in line with the wish of him who
is 1o more but that does not wean that the Honourable Minister should perpe-
tuste in the department, the number of staff and the expenditure on this Dis-
_pusul Depurtment. '

Lake for example the Textile Commisioner's Department. It costs Is,
58,70,000. 1 do not Enow why we should spend this huge sum of money for
the Textile Commissioner und his staff as s meuasure of security. That re-
minds me thut the Honourable Minister's predecessor appointed u Comnittee
called the Disposals Enquiry Committes. It consisted of two ancients who
did not know what they bave to face «t present. My Honourable friend Dr.
Mookerjee was not responsible for this Committee wnd for the report. Nu
action hus been taken on . The report observes at one pluce something,
which indicates the kind of large surplus steff that is still being maintsine%

in the Supply Departanent.
“Many are preo\:.lricd with their future and several officers with technicul qualifications

* bave frankly confes to us that are * rs' on the look out for employment of a
kind offering greater scope for the ‘f&’of umc.. knowledge.” poym

The Government of Tudin have increased the staff three times from whoat
they were before the war.  The Supply Department has increased its staff ten
times wore than what it was before the war und yet the Supply Department, m
spite uf this report of the two uncients (8ir Maurice Gwyer and Sir T.
Vijuyarughavachariar, the dear one) is being perpetuated and the cost is in-
creased.

1 thought we were free und a Dominion, slthough Russin igetelling us sll
she_time that we are not eveu a dominion that we are being controlied ard
bhenpeckad by the U, K. 1 do not know why the India Stores Department
L' London is billed here fur s, 42,82,000. 1 do mnot think formerly it wus
under the Minister of Industryv and Suppiy. Now sll that is w in the
Uoverument of India is being thrown on the hend of my Honourable friend and
be is made the turget of criticism. The London Stores Depurtment cousists
of 200 British offieers or ro and they are being muintained to help continue the
strunglebold on India.  They should huve been dismissed after 15th August
1947 and T do 2ot see why they were not. If we nre a free Dominion, let us
bhave & Trade Delegation by all menns. Let us have o trade delegation, un
Indinn Council or 1 Commereial Attache controlling everything. Why s it

luced under the High Commissioner's Office.  The High Commissioner of

iu in London seems to be a Jack of all trades und master of nona. I{e
dabbles in politics, he dubbles in trade and customs. He is perpetuating the
enmployment of Britishers and paying them u sulary of Re. 42,82,000. This
is a disgruce to my country. 1 um ashunmed of it. T hope the Honournble
Miuister and the Cabinet will see to it that the India Stores Department in
Loodon is abolished and n separate Traude Delegation is estubﬁnhed The
shing is we still want to purchase everything from England. That w the
old policy. Is that old dichard policy to be continued? Then Russia right
when it says that India is not only .a Dominion but « «lavigh* Daminion.

I have applied certain fests and 1 want the Honoursble Minister to «nlighten
us whether the Ministry and the Cabinet as a whole discussed and expounded
the policy of expenditure that a "h'ee country rmoust ¢arry on ig the  various
departments of administration. T find rupezs five lakhs is subzidized to the
Hntish Cammonwealth Ministry for doing agency work for India. How are
we free frem the clubches.of the British diehards when we still use the British



1672 CONSTITUBNT ASSKMBLY UF INDIA (LKGISLATIVE) [§TH MAR. 1948
[Bhri B, Duu],

agency? It means the Cabinet did not analyse the question. It means no
anun:it was made to evoive a system of budgetary demands which will fit in
with the Indisn outlook, with the outlook of a free country. What the British
bave” left, everything we are to carry ou and perpetuate. 1 do pot know
when we will be independent enough not to be burdened with British ex-
ploitation, whether through the Office of the High Commissioner, London or
through the instrumentality of these !ndden El:u of British exploitaticn in
alowst fifty of the hundn.-d snd odd gran is & most alarming situation
lndlhopatboﬂmhlethcﬂmm:brlndmwytﬂlmptthu Rs. 50
lakhs cut and also persuade his colieagues in the Cabinet to acoept other similar
scouomy culs in every Depsrtment where it has been tebled. I hope ulso ™
that next year the Lihluet will see that the House resolves iteelf into =
Committee and tries to reduce the demands of the budget: then vnly the Vinance
Bill or any weasure for taxation should be introd .

Sir Padampet BSinghania (U. I.: General): Bir, 1 know that our Govern-
ment has come into power only s few months and it was not possible for

shem to do anything within such a abort . But | think the present
setu |“ofuuraountr; uquﬂediﬂcmiﬁmwhansmedtobeat thetunewhen
ntish (icvermment way ruling this coun Previously the Ministry of

lmlu-m and Bupply wax there in the Gcnmmnt of India for the purpose of
discouraging industry in this country. But the time has now come when the
Ministry should change its setup : instead of industry they should
cotne forward as the guardian of industry and to help_industry.

Wo have got bofore us budgot and have to vote demands for grants with-
out knowl whuthoﬂlnhtryh ng. There is no paper before us by which
woe oan judge what work has been done by the Department of Industry and
Supply. ~ As an industrislist 1 feel—and it the Minister will approve of my
suggestion—he should herealter ciroulate u pnﬂ:nu\e mport o! the industrial
development i this country showing what has his Department.
The position of the ntoughttoboihatlhcyahouldhowinwbiﬂh
Provinos which have been ostablished and why industry ix wot in
a positicn o produce or increase w'oduntbn There is no sueh arrangement
in tha Industries Department. The presen E:Iuan is if 1 nave to develop
an industry 1 should appoint an officer of h:gh el to run nbout the Seorvtariat
D-putmmt from one rosd to untber and if T put an application it may tuke
two vears %0 get disposed of, going from one seotion to snother, and even in
the nobody knows 'bm the file is.  Thut setup must be changel.
Otherwing 1 feel that there will be no industrial development.  The Industries
Department haa got one of the greatest respansibilities todav in .ur country, be-
osuse evervwhere there is a great need for industrial production I theee Is
no industrial production vou will see that vou will he able neither to run  the
railways, nor wark the telephones efficiently. nor supply in 2 proper munner the
stores required for our Defence Services. Without industrial praduction how
are you going to run this countrv efficientiv® Therefuore mv first suggesting is
that the Department should prduce averv month a Progressive Repert nnd
their Seeretaries and officers should be kmowing in  which Provinee what

industry is developed and what progress has been made in  that particulae
lndustry ’

My second, suggestion is this. When I enquire from the various Govern-
ment Departments what are the stores which are being purchased today from
foreign countries for running our own Government Denartmenta like the Rafl-
m. the Post Offices and =0 manv other reauirement: of the Giovernment of

in and the Provincial Governmenta. ther do not know. When T shquired
from the Raflway Depertment the Honourahble the Railwa. Minister saysz T
do not know. Our duty ix only to send an indent.” Tt ix » creat Jurprise tq
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me. Here is such a big national undertaking as the Railway where capital
more than Re. 800 crores had been spent, and the Honourable Minister in
charge does pmot know from where the stores are coming! In the case cf an
ordinary businessman even if it be a small amount of stores he cannot sleep
without knowing from where his stores are coming, an:l he would try to manu-
facture the things inside this country itself. But what is the position in
respect of the Railways? They say they buve written to the Supply Depart-
ment or the Commerce Department, and nobody knows from where the stores
are coming. The first duty of the Honourable Minister for ‘Industry and
Supply should be to make out a list and put it before the House showing so
much slores are required, we are buying so much in this country and so much
from cutside. It should also show why so much has to be bought from out-
side. I do not see why the Government of India should not make up their
mind to manufacture everything they want in this country itself except big
equipment like locomotives, neroplanes and such other big things. Ths small
things they must manufacture in this country and they must make up their
min1 to produce thern within six months. l’?:he‘\r should make up their mind
in that manner and set up a Production Board and see that every item of
stores which is a necesrity to run this country is manufactured within  the
pext six months.  This is the work of the Industries Department. Otherwise,
when the budget comes we will simply move a cut motion, discuss it for half an
hour, the Minister will give some reply and we will go nway from here with
the fecling that we huve discussed the budget in the Assembly. That will
not satisfy us.  So T hope the Honourable Minister will take the suggestion
in the light I have made it and within six months tell us “I am now i o
position to get more than B0 per cent of the supplies T require from this
country’’. Five years before, that is before the war, I remember, w.: used
everytime to make the complaint here about the Industries Department or the
Commerce Department that Indian industries should be encouraged and the
stores required should be brought in this country. Of course in those days if
was a forcign government. But the position is that the specifications have
been chunged to such an extent that ¢ven if somebody is nble to produce the
. moods it will be impossible because the speeification ix  not available in  this
eountry.

Time- have chauged. Whatever raw materials we have, we have to muke
our own standard according to the goods available in this country.  There is
no reason why we should still stick to those specifieations. T think  the
greatest difficulty is that they have not got any experts to design out for them
the tyjw of goods available in thix country.  For that purpose alsy they slould
make some investigation. They should appoint an investigation commissions
and for each item there should be some bodv to look nfter things and there
shou'd be coordination by which they could get the things required by the
government of India if not By the public.

Next T come to the Defence Department purchases. T do not know whether
the Dofence Depnrtinent purchas-s are made through the Tndustries Depart-
ment.  In the old days they used to say this is n matter of secrecv. It rhould
not o to the Ministry of Industries, but today I am quite sure this charge ean-
not he levelled because our Ministry is one, and c¢ven if it is not the job of the
Miristry of Industey and Burnply at present, the Minister in charge of tha$
{:ortfolin shduld interfere and find out what are the things the militarv are

uying, and he should trv to manufacture those things in this countrv. These
are my suggestions and I hope the Honourable Minister will try to eatisfy this
House sfter six months and to show ur that thev are able tn produce some
tangible results.

Dr. P. 8. Deshmukh (C. . and Berar: Generall: Mr. Speaker, Sir, there
is quite a lot that one would have liked to say on this subject and the various
cut ndotions that T have tabled would cive an indieation of what T wanted to
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say. The tune that is svailuble to me to make a speech is vo limited that it
would be ;mpounble Ic: we to do ju::;uo to either the subject or to my own
riews. ir, we are discussivg at moment  the Department of Indust
sud Supply. Foi u long time we debated the issue whether India should 1.?
dustrislizé or whether she sbould ruralize. That issue has once and for all been
sottled. Although we have not taken s deliberate decision in this House, it is
quite uppureut tuat we are all bent upon industrialization. [hat being so, Sir,
it ix worth exuminiug ws to Low serious sn eflort we have been able to make in
this direction uud it would be for us to examine what progress we have achieved
Since wo have desided tw  industrislize. 1 for une am conscious that the
Houourable the Minister in charge of Industry and Supply is very keer and 1n-
tett upon achicving the best results that he possibly could, and yet 8ir, we can-
not hide vur dissatisfuction that wl] thut was possible does not appear to have
boun done.  First and forvmost, Sir, if we want to industrialize, we must have
the mschinery.  Now the Houmse is not aware if there 15 any plun for the ma-
nufncture of muchinery. As everybody who is fumiliar with the development of
Husaia knows, the first thing that then industrially backwaitd oountry
took up was the menufacture of mnachinery. We bave yet to know, Sir, what
thy Hououruble Minister hus been uble to achieve in this direction.  We have,
sy overybody knows, imupense man-power, and there is no dearth of ravw ma-
terinls; end all that we require for manufacturing finished goods is machinery;
vl if thut muchinery is once produced, thars will be no need for us to lonk to
-other nations for asslstance, 8o, unless the Honouruble Minister i in o pusi-
tian to tell we that he bas a definite plan of action in this dircetion, I would
t 1 hitn that he must bend all his evergies to baving « guick plan. It
should not extend over more than three years, because those Jdays of five year
Plans vre gene; time and space sre now contracting repidly; we are moving
muoh fuster thn: Runsin did 20 years ngo.  So  he should have a three year
piun and sec that within this span of three years, India will produce alniost
«overy possible machinery coxcopting those which require very delicate and
minate parts.  That is Sir, the first suggestion I would like to make.

Secondly, in order to man  those industries, it ix very necessary that  he
should, in en-operution, if neoossary, with the Education and other Ministers,
have a complete plan for the truining of technical man-power. That is another
thing. There ure 1 know, Lig schemes: schemes of technical education  in
Indin costing the colossal sumn of some 85 crores of rupees.  And gt nothing
tangihle, has actually cote out of them at all 1 would suggest to the omymhle
Minister that if he cannot produce first rate cxperts, highest :lass technicians.
Tot the conmtry produce fitters, draftsmen. boiler engineers, electricians ete. 1
mosn a lower class of tochnicians so badly needed everywhere. There is a great
demand for thix and for want of them much of our work of industrinlization has
sdlownd down

Then 1 woull als invite his attention 10 the comment which snme Ameri-
oin industrinliats are «aid tn have made 80 tar ns our textile  industry is con-
oerneel.  “This is om: of the bhiggest industries in the lnnd  and vet we are told
that our wmachinery is at lesst 30 years too old.  That also is one f the fac-
tor~ which the Tndustry Minister ought to set right and try and replace as
much of thia oid-fashioned machinery by new ones as possible.

‘I'hvn, Sir, my Honourable friend who iw. Rir Padampat Singhania,
has made some valusble suggestions. Al he is o capitalist and T am
not, 1 am at one with hitn wo far as his suggestions are concerned. 1 sm par-
¥eularly in favour of bia » by which ‘he asked that the Minister
sheuld  carefully wateh and diligently pursue what progress is beinz.inade
from month th month and week to week. What he was peferring to is what s
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known in England as ' Progress-chasing.” There are it seems a class of per-
sons who are known as ‘‘progress-chasing’™ officers. No sooner a plan is made
and started, it is necessary to supervise it fromn time to time and see that it is
specded up to the utmost possible extent.

The rext poinc I would like to refer to is in connection with the Disposals
Depurtment., Everybody 1s aware of the scandalous nature in which this de-
partment 1s managed and how most valuable food and articles of consumption
such as cheese, butler, cigarettes, tes, ete. were ullowed to rot for months and
Yyears without uny care whatsoever.  This is u scandal which must be stopped
at ull costs und 10 cost would be too high for putting this thing right. One
caunut understand why the Disposals Depuartment mukes it a point to sell the
materiul in very big lots so that the ordinary averasge man can not possibly
make an attempt to purchase them. As a matter of fact the things that were
lying with the Disposals Depurtment were of everyday need. 1 was told there
were mountaius of cyoles still lying undisposed. 1 do not kuow whether this is
4 fuct or not, but 1 had it from the Prime Minister of iny own province that
be bhas seen with his own cyes huge stocks of cycles und other things, and yet
iu spite of the fuct that he wus clamouring to have some of them he could. not
have any!  So, Bir, if the Disposals Departinent evea now can get hold of u
cowuplete list of the articles and circulate it to the provincisl Jovernments, it
would be pussible nct only to mest the erying needs of the people but the Gov-
* ermment would also obtain prices which would be much higher than what any
of these big cupitalists would like to offer.  We all know how during question
titue  the Mmister war questioned about Jouns and ndvances given to vertain
people who took huge lots of these disposals articles. All these things 1 hope
the Honourable Miuiste: will look inte nnd see to it that we bave nn cowmnplaing
to make withiu the next couple of months.

Then, 8ir, we ure wll fumiliur with the difficulties of trauspgt. A sugyes-
tion hus already been made, with which 1 agree, that all the transport vehicles
that are uvailable in the Dispossls Departinent should be put on the road im-
tnedintely. 1f petrol is not uvailable, they should be worked by coal, and if
that is made aveilable, the difficulties of the Railway Ministry will also dimi-
nish and people’s conveniences met.

Theu, about decontrol of petrol! 1 um  conscions thut wo far as  petrol is
concerned we are probably in great difficulties. But here also I am not sure if
de-vontrelling  vill not ease the situation rather than lead to more trouble. In
suny case, as my Honourable friend (Mr. Sondhi) points out, anybody who wants
to and is intent upon running his car can get all the petrol he needs. I think
in all probability ihe de-controlling of petrol will act in the same way us the
de—control of gur and sugar and other articles. 8o it is worthwhile my Honour-
able friend's giving his attention to this matter also. T know this point has
been made and o lot of people have taken it up with the Department; probably
it is the Defence Department that is the greatest obstacle in the way. Even
80, | feel the matter is worthy of serions consideration once over again. As my
time is up I must close my speech.

The Honourable Dr. Syama Prasad Mookerjes (Minister for Industry and
Bupply): Bir. 1 am thankful to the members of the House for criticising some
of the activities of mv Ministry, although some of the remnrks which lLive been
made are not entirely based on facts. But still T know. 8ir. that the motive
behind the criticimrs is to secure an all-round improvement in the adminiatrs-
tion of our own Nationa! Government.

8ir, T would divide the crilic.isms into two parts: the first relates to general
questions of folicy and the seennd relates {0 some matters of detailed adminis-
ration. .



167 COXNTITURNT ANSEMBLY OF INDIA (LEGISLATIVE)  [LTH MAR. 1948
{Dr. Synsus Prusad siookerjes]

Vit regatd W Wi we queswon  of dustnal poticy,  ib s - ortunately
biue hay it has uot boen pussiow for Goveroiwnt yet to Jdefimutely aunounce is.
J cvuvenud u Conference mat thoeemuner waken wis attended by represuntatives
ol aliluoet all Whe UDpOrleuLl IGUsrs I tBe country, DY represeutatives of the
Pruvincial sid the Bteles Uovermuents, and aiso by spokesinon o! differens
lsbour wganmations iden wus that we shouwd  put sil the facts before
such & Confarence aul for adv.cn as to the pubicy which the Goverunent of
ludin should sdopt for the purpose of spredy industnalization of this great land

of ours. The results of shat Couferenor you, will ind embodied in s small.e

booklus which we have published. The Hesolutions which we amived at were
usanuuous, sithough they desit with many controveniial matters. The Cabinet
has appointed & Uwinumnitiee to consider the question of future oconunic deve-
loptusut and | expect thut in the courss of the next few days, at any rate before
the Legisiature coucludes its  Hemion, the Government of India will be in
position to mnnuuuoe its industrial policy. The Prime Minister has also agreed

1o nllot & special day in order t0 ensble Members of the House to their
vpinion on this vital problem. 1t will nut therefore be ox of me to
80 lato a detsiled on this question, but | can asy somotniog broadly.

Naturally, we stand for ss quick an industrialization of our country as possi-
tle. Ho fur me the question of nationalization goes, the Confernoe has re-
commaended thst the Government should divide ind into three main
ontegories: the first ushould deal with industries h will be Htate-
owned end Biste.inansged; the second will relate to industries which

o 8  subsequent date, be: State-owned and  State-
¢ the ting units may opot be disturbed though o
far dev nt of those industries are oconosmed it will
be under the management mixl ownership of the State: the third catepo-y will
be industries which will be controlled and regulated centrally, industries on the
devebypment of which future prosperity of India depends,—in thia re also
is will be open 0 tke Biate, and when 1 say "State’ 1 do not wean the Centeal
1 nlwn mean the Provinsial Guvernment or auy other local
organieation, {t will be open to the Biase tn come and start a partioular indus-
try il b s consldered demirable. Then, the remaining sphere of course will
be loft to privgte enterprise. Which industries will be put in ontegories 1. 3
and 8 in now being discussed by Government. but as [ said just now T am hop-
ing thet in the course of the next faw days the entire policy of the
will be placed beleee the House and the country.

Here T should sas that although I am spesking here as the Minister in
eharge of Industry. we cannot think of econom development of India only in
terms of indusirdal exponsion.  Obriously. economic planning will include the
development of departimenta tike apriculture, food. bealth. and education s
that we oan have the all.round prosperity of the country  in eonnestin with
which industrial devclo; ment in bound to play & very large and prominent part.
‘Ihat alone can raise the standard of living of the common man in Indin - We
are therefore er visaging the appointment of a Planning Commission which will
be permanent bode and which will be entrusted with the task of co-ordinating

;
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indicateq that the Uovermment 1s cobsiuvi.1g the recommendations ot the ludus-
Wies Lollcrence us wisO We report ol e moononuc Comuutiee  appowted by
the lndian Nsuwonal Cougress, and that 1t wilt shape ite polioy after cvusider-
4biou 01 these and olber recomumendsatlons.

Mr. Ayyungur has reterred to Lisposats. 1 can take that item first because
Dot iy had AMr. Ayysvger referred to it but severa] other Members also. Now,
Sir, »su far as the working of the Lispoeals Deparunent goes, the House will
recaii thal she policy of the previous Governmeut was somewhut different; the
previous Government decded to dispose of the goods ws quickly us possible
irespective  of their possible applcavion w the needs of the country. 1 wus
rather amused to find that my friend Mr. B. Das ulso wanted to burn so many
shiugs trown the disposais—that was what the previous Government also wanted
todu. Mr B. Des wuite to burn, Mr. Gounks wante that we should use themn
for uativuu] advauccwent us far as possible; we cannot burn aad ut the same
tinie use them—if we burn them the asbes of the gods which we burn will not
be useiul for national udvancement. Sir, the present policy of, the Government
is sutwely different. We have decided that we shall examme the stocks wud
utilise them to the best advantege of the oountry. ' (An Honourubie Muwilier:
When?) lu fact 1 have uppointed s Committee alrendy and that Cummitiee is

ing to examine this question from the point of view of the best utilisation of
the stocks which arv now availuble.  Of course the bulk of the stocks is gone
but those which remain will not be disposed of in a haphazard mannar but will
be examined with u view to seeing how far they can be utilised for the indus-
trial and othar development of the country. '

Rut even now the Governments have the first Enonty If they want any
of these goods which are in the Disposals, we give them the firat proferense. In
fact, during the last few months 1 have trivd to help several Provincial Govern-
ments by giving them portions of these disposal stocks which would help them
in carrying into effect some of their plans for economic expansion. Then we
have alao laid down that we shall give special preference to educational institu-
tions, universities, research institutions, ete., so far as the use of the scientifio
apparatis and other materials are concerned. Many of the s which were
declared as ‘disposals’ are being taken back hy the Dele Department,
because they ocnsider that although they were declared ss surplus they may be

- capable of being used now by the Defenoce Department. I should make, 8ir,

the position of my Ministry clear in this respect. Only that portion of the
stocks which is declared to be surplus comes to the Disposals Department;
that which is kept with the Military still continues to remain with them. Mr.
B. Das read out some statement which was issued by Reuter. Well, apparent-
ly. that refers to stocks which are still with the Military. T cauvot say. I am
afraid. how financial adjustments have been made between Tndiu and the Unit-
od Kingdom in respect of military stocks, but so far as I am concernad, when
the stocks come to my Ministry thev are sold and naturally whatever Is sold
poes to the credit of the Government of India. \

Now. here special reference was made to the American disposals. T think,
Sir. Mr. B. Das was completely off his track when he referred to the American
disposais and asked m: to dispose of them as quickly as possible  In fact,
the agreement which hat been reached between Indis and the United States
of America in: Whatever is sold up to 50 million dollars will remair with India.
The U 8.A will have no claim whatscever up to 50 million dollars. Whatever
is wold bevond 50 millior dollars. half of it will eo to the T.8.A. und half will
remain with India. The value of that haif which will ¢o to the share of the
United States Government will not be taken to the T.8.A. but will be apent on
some purposes which will be beneficial to Tndia. in consultatind with the Gov.
emment of Indis. We have alreadv sold American stocks worth m?‘ than
5 million dollars. and mv information is that the share  due fo th- T Ft-hﬂi‘-
mvhmmheuﬂﬁxmdm:h”‘bﬂm"
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s which . bostod b, iocresse 1 the months o come, will be uvailable for

usegn India certa bepeticlus purposes.
i B, P May | Lnow vhere that amount is shown in the budget
™hé Dr. Syama Prasad Mookerjee: | “um ufruid the Honolruble

Metnbef khoutl sdiress that question to the Honourable the Finance Minister
beviinke thut s catirely 4 matter of budgetary srmangement.

A question waa roised—-which | may dispose of here—as regands. *possible
oty in the disposuls stefl.  Now. we ane also fully aware of the hecessity
of winking retrenchunent in the stafl which we buve got for the administration
of the Disposals Iapurtmnent. [ mny tell the Houss that alreydy the
of mtrenchieat hus sturted.  In faet, notice has Leon served on about 2,000
pernots—they were werved only # week ago—und | reovived two telegrams from
the Unione which control the activities of the members of the staff threatening
dire commequuinos if this notice is vot withdrawn, But | can nssure members.
of the  House that Government is fully nware of the need Of economy. We
shall again in the ovurse of the yeur exumine the question every two or three
- mouths and give effect to the genera) wishes of the House,

surt K. Santhanam (Madras: Oenersl): How is it then that for the comin:
your the Disposals Dupurtment is going to cost three times the cost of the pre-
vious seven and 1 hall months.  Will the Honoursble Minister pleuse refer to
puge 1807

The Honourable Dr. Syama Prassd Mookerjee: Well: even without looking
ut that item ] can perhaps give the unswer: the simiple reason is that there
wene wo Atherionn stook: in ﬁu— previous year and the expenses for this section
huve been ndded to the cost of administeation this year. In fact already
nearly one-third of the officers have been retrenched and retrenchment of the
lower stafl Is prwecding st a rapid puce, but the dan of the repercussions
coming from the stafl being dispensed with hurriedly, 1 have just explained. I
have alrondy referred to the te s that | have received—I am not looking
#t Profossor Ranga particularly—which indicnte the danger that we have to
be uwnre of. =

Shri Biswanath Das (Orissa: General): Is it fair to the members of this
House that the H le Minister in charge of Industry and Bu&]:ly should
rvfer us on Im t questions such as this to the Honourable Finance
Atinister, and the Honourable the Finnnce Minister should refer 1z back to
the Mininter in charge of Industry and Supply? These are very importanf
questions awd [ think cither he or the Honourable the Finance Minister should
B b w”: Prosad Mookerjes: T b swered f

The . Syama s ave an so far e
the question of Americar surplus stock is concerned. but so far as the
ary armangements are concerned. obviously, T plead guilsy, T cannot say i
the hudget has been framed.

Mr. Speaker: He dors not know how the posting of accounts is made. It
is endirely n matter for the Finance Minister. .

sarl Das: 1t s not a question of posting of accountx. Tt ix a
queation of giving very neoessary and easentisl  information. in the course of
the hudget disoussion. to the Honourable Members of this House which the
Uovernment is bound to do.  We are not concerned whether it belougs to the
Minister in charge of Industry and Supply or to the Finance Minister.

Mr. Speaker: 1 think the question may be put to the Honoumble the
Finance Minister when he replies.

The Hoaourabie Dr. Syama Prasad Mioherjee: Now. I come to the ques-
Hon of transport.  This also has been referred to by several members. There
in nn doubt that transport is one of the chief bottle-necks today. It has been
suggested thas we shouid explore the possibility of sending some of our goods
hr sea T mav tell the Hoave that alreadr we Have done it.  The process has
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sturted und we are exploring how we cun increwse further movement in  that
direction.  The wain commodity which is affected by reason of lack of move--
ment is coal, aud lack of movement of coal is al’fectiug a number of industries.
We recently appointed a special uommittm—lt is sitting in  Culcutta  every
week under the Chuirmanship of Sir 8. N. Roy—where the Railway Depart-
ment, the consomenrs, the colliery ]-enplu lubour and also our Depurtment are
rcpresenlml I amn glad to report that in the last two months some improve-
ment has been indicated.  But even today there will be about tavo mmillion tons.
of coal which are lying accumulated in the goal area and unless we can take
effective steps to remove the coal and send it to other areas where they are
needed, there is no doubt that it will seriously affect the future industrinl deve-
twopment of this country.

A suggestion wus made, Sir, that we might make more use of transport by
torrics.  Now, this attempt was made by the West Bengsl Government at
some critical ponod about three months ago. They tried to move about 1,000
tous of coal per day by lorries and we found a few weeks later that it was cost-
ing them nearly half » million gallons of petrol which of ocourse was very
ocostly. We had therefore to stop thab experiment. Now the use®of i?r plant
by lorries is not prohibited by the Government of India and I see
why, as was suggested by Mr. Goenka and others, it should not.be ‘considered
by any Provincial Government. But I should like to give this assurance that
if any propoasl comes to me for the movement of nny essentinl commeodity
under my charge by mn:- mesans of transport, we shall certainly help so far as
Wwe o can.

I have already dealt with the question of disposals. Mr. Goenks, a reput-
ed journalist, made a ruther bad slip. He says no list is maintained of what
disposals are available and what are not. At lunch-time I found that there
were seversl bulky volumes lying in the office and everything was noted there-
May be the Madras office has not kept the list accurately, but nny member
who wants may come to my office and check the list without giving any time to.
anybody to manipulate the list in any way whatsoever. The kst is there. Of
course, it iv a very bulky one involving as it does goods worth sbout 200
crores of rupees.

Prof. X, G. Ranga (Madras: General): Are these two lists like the people
in the busivess keep”

The Honourable Dr. Syama Prasad Mookerjes: No, nothing like that i~
possible here.  Then comes the question of the availability of steel, cement
ete.  Here the main trouble is shortage of these commodities. If we had’

more steel, if we had more cement, Mr. Goenka would not have gmmb!ed but-
rf vou have a limited quantity available, you cannot satisfy everyone in res-
pect of all his demands, and some sort of control and check has to be imposed.

Shri T. T. Krishnamachari: In regard to steel, is it not again a matter of
lack of transport?

The Honourable Dr. Syama Prasad Mookerjes: That is true to soine
extent. Duriug the last two months, production of steel has slightly im-
proved. It has gone up by nearly 15000 tons, but unfortunately there are
some difficulties with regard to transport, slthough even here there has been
improvement during the last fortnight.

Here, Sir, I should like to make one point clear. It struck me in the
course of my short period of office that perhaps it would he better if we take
the Provincial (iovernments more into our confidence—and also re ta-
tives of the industrv—in making our allotments. The new policy wgleh we-
nre adopting now is this.  Tn respect of important commoditips which are dis-
tributed by mv Ministre we ask for the opinion of the Provinsiel (Jovernments
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wind wre wiso escoursging industnies o form themselves into Associations, so
shat & particular Association representing as many of the industrial unite with-
in thet odtegory ss powible should be able to approach us and put forward
some sort O joiny demund.  When we arrive at our decision and rouke the al- -
lodenent, we shall mfurin the Provineis) Goveruments also us to what we have
dutws, »0 thut ul every stop the Provincial Government will know about the de-
cimon taken by the Uovernmeut. If we have made any alteration ourselves
after consultation with the Provincia. Government, st also will bo mnde
avarinble to the Provincir) Government,

Yben, Bir, with regurd to black-marketing, Mr. Goeuka said that he knew
that 2000 to 3000 Lons of stee] were available in Madrss in the black-markss.
I he knows whery that market is and if he lets me know. [ shall be able to do
somcthing sbout it

Shri Ramnath Goenka: Ouly contact the stockists. You will find it in
thelr godowus

'she Honourable Dr. Syama Prassd Mookerjee: If that is so, if he can
give me the nemes of the stockists of steel. . . . TeEm A
iarl Ramnath Goenks: You consult them. You know shem very well.

My, Speaksr: Order, order. ‘

The MHonourabls Dr. Syama Prassd Mookerjé¥* Mr. Gosnks knows very
wall that the ('vntral Governmont doos pot coutrol them. It is tha Provin-
.cial Uovermin-ut which doce 1t, but if agy wember knows that there is a parti-
outar firm which is_doing blnok-murketing, instead of snooursging and getting
somethiog {rn the blaock-market, it is much better to report name of such
black- oteer to the Govermment and we shall be prepared 10 take suitable
aotlon. Harv, Sir. 1 should Jike to make one point clear. 1 huve also autho-
rised the P'rovincial Giovernments to go and examine these stores in any of
these plams aid check the ueconnts nid if any such  case  comoes np - where

binck-anarketing is going on, then we shall be prepared to take drastic action.
‘Then, Bir, with regard to pipeline for passage of petrol, this is nothing new.

We kiew that  ba faet, two months sy Dalmias brought that  to my notice,
We investigated it, but the report which we received from the WM. & P.
Ministry was that this was entirely unsconomical sod it could not be pursuved.
However, | am propared to go into this question again with my Honourable
oolleague Mr. Gadgil and woe whether anything can be done about it.

‘Then, Bir, with rogard to the remarks made by Mr. Subrahmanyam, I wel-
ocome the suggestion which he has made. It is essential that Uovarnment of
india should make some armangement for securing the necessary person
If thore ir going to be any large-scale policy of nationalisation, if big units of
industry are to remain under the coatrol of the Government, obvicualy
we cannod oarry on such factories or unite with the help of the old bureaucrs-
tic machinery. We must have a new Bervice and that we shall be
able to form in some riitable manner. Whether it can be done in the manner
sugpeated by Mr. Buhrahmanyam is a matter be
od. but T ean assure him and the Heuse that this is a matier which we have
already taken up. Of course, one difficulty is with o salary. Some
Honourable Members said that the members draw
a much larger sglary. but actually what T he
officers assoc'ated with industry are much higher than what the Government
oan pay-  For inetsnce, Mr. Singhania would be
of the officers and agree tn pay them a malary much more than any Governmen
wonid be prepared fo pag. .
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‘Shri ¥adampat Singhania: But not every officer, Sir.
The Eronoara‘me Dr. Syama Prasad Mookerjee: Not all, but some? Then,
S Sir, Mr. Jhunjhunwaia spoke about the Suunr Facwry. Now, here I am
afraid the Honourabie Memver 1s uader some nusapprebension. 1 myself
*visited vhe Siudhri Factory last December. Considerae progress has been
made snd I am expecting that in the course of 1949 the factory will be com-
pleted.  Of course there was delay—l1 found that—but it was due mainly to
| the non-availability of land and other causes. I do not know whether the
. FEonourable Member has himself visited that area, but coming as he does from
~ bihar, T wouid like hin: to go there and if he tinds that anything is happening
which is not to his satisiact.on, he can certamnly teil me. We are shortiy gcing
= to set up a Committee quite apart from the Government wmachinery whose

| business will be to reman in touch with the progress made at S.nduri. T am
t fully aware of the need for expediting the progress of the construction of this
| factory and everything possible will be done.
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. L Lhen, so far as Mr. 8. Das is concerned, 1 am glad to tell him that in the

Cllextite  LOLLIILSSIONr s office, rewrehchment has awready started. Ouly four
| days ago, nouice was served on neariyy 50U peopie aud that process will  con-
tinue: As 1 sad a few minutes ago, Government will go on examining the
statf of these particwar Departmeuts which need not be kept ut the suie level
~Hat which they used to be previously.

Then, Mr. Deshmukh referred to the question of securing machinery.
Now, that Sir 18 a very important question but not one which i3 free from
~difiiculvy. it is extiremely dithcwt for us to get the capital goods. We placed
‘orders for textile machinery nearly two years ago, but every iew months we
ges some excuse or other and the machinery has not come. We are however,
getting ueariy 100,000 spindles from Japan. That transaction has besn com-
Jleted between Government and Governmeut and we are expecting that that
stock will soon arrive and we will be abie to help the textile industry.

4 So far as manufacture of machinery in India is concerned, that is undoubt-
=Pedly a part of the long-term plan which Government has before it. 1 az1 hop-
dng that as soon as our new plan is out, we shall be able to do something

Then, Sir, Mr. Padampat Singhanis made a suggestion that there should be
| more co-operation between Goverument and industry. I welcome that sug-
stion. There is some co-operation now, but there 1is always rowia for im-
vement. My proposal is to set up a Central Advisory Board wh.ch will
be attached to the Ministry of Industry and Supply. It will include represen-
tives from ali the important industries. the Prov.ncial Governments and also
Presentatives of consumers’ interests and labour. We shall have similar Boards -
| each Province and I propose to have one separate Committee [or each of the
nportant industries, so that we may remain in constant touch with each
her and sea that one common policy is adopted by the Government as a
le. Sc far as small industries are concerned their importance also is
ious and it is proposed to appoint a Board for cottage and small industries.
1 hope to be able to announce the composition of that Board in the
comse of the next few weeks. As I said, Sir, the task before us is
pluantic one.  We hagd to face considerable difficulties in the past. and this
a is clear that unless and until we are able to produce more, at any rate, if

va are not at least able to produce all that we now can, the future before us is
mely dark. T have before me figures which 1 have ndt the time to
befors the House, but if T get transport acilit'es, i the assurance of the
urable the Transport Minister that we have now turned the corner and
s will improve in ths course of 1948 actually comes to happen, and labour
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Joos 1ot creste much trouble, then with regard to most of the industries, I
sxpent to get an increased production by at least 25 per cent. in the course of
4948, not to speak of big expans.on schemes which we also have for the future.
I hope, Bir, in view of the assurances which I have given, it will be possible-
tor the Honourable Members to withdraw their cut motions.

Mr. Speaker. Before taking first the cut motions, T should like to know
she intentions of the Honoursble Members as to whether they press their mo-
#ous to voto.

Shri M. Ananthassyasam Ayyangar: Sir, 1 beg leave of the House %o

withdruw my cut mution

Shri Ramnath Gosaka: Sir, I also beg leave of the House to withdraw my
eut moticn,

8nri O Subramantam: Sir, | also beg leave of the House to withdraw my
out motion.

ghri B. P, Jhunjhunwala: Sir, | also beg leave of the House to withdraw
my cut motion,

Mr. Speaker: The Honourable Messrs. Ananthasayanam Ayyangar, Ram-
nath Uoeuka, Subramaniam and Jhunjhunwala want leave of the House #o
withdraw thoir motions. Have they got the leave of the House?

The cut motions wera, by loave of the Axsembly, withdruwn.

Mr. Speaker: What about the economy cut? 1 am putting that motion
o vote,

shri B. Das: The Honourable Minister may a-cept it.

He had already
sid that he is reducing stafl in the

Textile Commissioner’s Department
Mr. Speaker: If the Honourable Mininter sccepts, T bave no objection.

The Honourabls Dr. Syama Prasad Mookerjee: There is already a provision
of reduct'on of e, 25 Iakhr in the Budget. I think the Honourable Member
should bo satisfied iu view of the assurance I have given.

Shri B. Das: 8ir, 1 beg leave of the House to withdraw my cut meotion.

Mr. Bpeaker: Has the Honourable Member leave of the House to withdraw
hia out motion

The cut motion was, by lsave of the Assembly, withdrawn.
Mr, Speaker: I put the two demands to the House for vote.
The quention ia-

“'-ma » :?tr:dﬂ;‘w‘“i Ra. Sl.ﬁdm. be trnshd h.:o Governor Oq:dn: defray
e e T T el T, o ending o B day ot

The motion was adopted.

My Spsaker: The question ia:

"Thl.m.drtudb.lh.Bﬂ.ﬂ.@.hml{dtolhﬂuwmﬂmnlhﬁhz
the char-s which will come in course of pavment during the year the Blst day of
March. 1040, in respect of ‘Tndustries and Supphes’.” :

The motion was adopled.

(At this stage Mr. Speaker wacated the Chair, which was then ocoupied by
Pandit Thakwr Des Bhargave (one of ths Panel of Cheirmen). ]

Datawn No. 23—Mmrtsyar or Laroun
Implamenting of Labour Policy and Legislation
Shri B. Shiva Rae (Madraa: Genenal): Bir, T move;
“That the demand wpder the hemd Mimistry of Labowr’ be reduced by Ra. 0™

%,
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Mr. Chairman: Cut moticn moved:

-That the demand under the head ‘Ministry of Labour' be reduced by Rs. 100.”
Labour Folicy of Government and the manner of observance of Industrial
truce

Prof. Shibban Lal Saksena: Bir, I move: .
“That the demand under the head ‘Ministry of Labour’ be reduced’ by Rs. 10t.
Mr, Chairman: Cut motion moved:

“That the demand under the head ‘Ministry of Labour’ be reduced by Ras. 100."
Policy re. better Co-operation between Labour and Capital.
Shri Lakshminarayan Sahu: Sir, I move:

*'That the demand under the head ‘Ministry of Labour’, be reduced by Rs. 100."
Mr. Chairman: ''me Honourable Member’s motion does not find u place in
the papers circulated. In the agreed list, I find there are only two motions,

oue by Mr. Shibban Ll Saksena and another by Mr. Shiva Rao. May I know
where from the Honourable Meniber is reading his motion?

Shri Lakshminarayan Sahu: Page 6, Sir, in the concolidated list (Incorpo-
rating Lists 1 and 2); item 53.

Mr. Chairman: [n the consolidated list there ere many other motions, »u$
in the agroed list there urc only two motions. '

The Honourable Shri Jagjivan Bam (Minister for Labour): He hos moved
iy motion. Let him proceed.

Mr. Obatrman: Cut motion moved:

“That the domand under the hewd 'Ministry of Labour’ be reduced by Rs. 100."

Kazi Syed Karimuddin (C. P. and Berar: Muslim): What will be the
time-limit for cach spiaker, because there will be 55 minutes left and there
are three cut motious und some of the members may want to speak?

Mr, Chairman: Ten mnuwes are allowed for each memgher, as the time is
very short.

Shri B. Shiva Rao: Sir, at the outset, I would like to express a sense of
disappointment thut for the discussion of so important a subject as the Gov-
ermnment’'s poliey in regard to industrial labour, the House cannot tind even an
hour during this Bundget session.

My motion relates to two matters: the implementing of labour legislation
already on the statute book and Government’s programme for the future
Looking back over a period of 80 years, one can snv that there have been con-
siderable udditions made to the statute book to improve the couditions of in.
dustrinl labour.  Bir, even during this session, we have had smple evidence
of "the solicitude of the present Labour Minister to advance tho interests of
labour; and if he will permit me to say so, I have watched the wark of various
members of the Gnvernment of India in charge of labour during these thirty
years, and 1 think T cun say that there has been no one who has shown that
insight into the problems of labour, that sympathy for iabour interests and
thrt determination to advance the cause of labour, as the present holder of
that office.

Our ancivl code in g far ns it relutes to industrial labour as it is and as it is
likelr to be during the next few months when the House has dispored of the
varione measures that asre before it, is certuinly impresrive on paper. But the
real queation is as to what is being done to implement these various measures
that arn placed on the statute-honk. 1et ma take the mnst imporatnt one,—
the Pactories Act. which has now been referred o Belect Commitfes. For
manv vears it has heen pointed<out bv Commissions which have gone into the
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maveer tuat tue aumausaration of the Factories Act is gravely unsatsfactory.
During the lasy tew years tne uumber of industrial estabiishments - has  in- -
creased phenoinenaliy. 1 think it is true to say that at the present moment
the major.ty of our large-scale indus.wrial estab.shments are not inspecced even
once,—certainly 1.0t more than ouce in a year. 1 know irom p.rsonal exper-
lence during the years I spent in the '[rade Union movemeut that particularly
in the smaller towns the Iactory Inspector is often the guest of the Manager
of the factory he i1s going to inspect; in such circumstances you can under-
stand what kind of inspection it is going to be. Provinecial Governments have
put forward the difficulty of finding skilled personnel to man their factory ins-
pectorates. I believe during the last 12 months the Government of India have
made a certain beginning in this respect. But I should like the Labour
Minister to consider the establishment of a central training institute to train
factory inspectors of two categories,—an elaborate course for inspectors whe
are to be charged with the duty of looking after large-scale establishments with
complicated machinery, and a simpler course for men of a lower grade to lonk
atter factories like bidi factories, glass and shellac factories, tanneries and the
like.

1 must draw the attention of the Labour Minister to another aspect of this
problem of labour administration, and that is with particular reference to the
scandalous misuse of child labour at the present moment. We have had on
the sfatute-book two or three measures dealing with this subject. We had in
the early thirties a measure to prohibit the pledging of child labour; and on
the eve of the war we had the Employment of Children Act. T shall quote to
the House a brief passage from a report by an officer appointed by Dr. Ambed-
kar only two or three years ago.

“In spite of legislation the employment of children between the ages of 6 and 12 in fairly
large numbers is prevalent on an.amazingly wide scale in open defiance of the law, and
-employers make no secret of it. Surprising though it may seem, child lahour is found even in
‘Government factories and the practice is widespread in Rajputana, Madras and Bikar.”

An Honourable Member: Which Government factories?

Shri B. Shiva Rao: The Government factory at Pachamba in Bihar. I
would like to suggest to the Labour Minister in this connection that his de-
partment should prepare a bulletin or even a series of bulletins giving in
simple non-technical language the contents of the various measures that are
placed on the statute-book; and these bulletins should be made freely avail-
able to organisers of trade unions and to those who are in charge of registered
trade unions, so that an educative propaganda may be undertaken. One of
the greatest difficultics in implementing legislation of this kind is the igno-
rance of workers of their rights.

Now, Sir, my time being very short I must pass on to another very im-
portant problem, and that is the Resolution on industrial truce which was
adopted last December by the Conference which was presided over by the
Minister of Industry and Supply. -Towards the end of his speech only a few
mirutes ago he said that provided labour does not make much trouble he hoped
to see a substantial increase in production all round. That Sir is going to
be the crux of the whole problem.

TLet me recall for the benefit of the House the main pointh of this Resolu-
tion on industrial ‘ruce which stressed the fact that increase ir industrial pro-
duction cannot be achieved without the fullest co-operation between labour and
management and stable and friendly relations between them. Sir, what did
this Resolution ask for, and what did it promise to industrial labour? In the
first place it recommended ‘‘the establishment of machinery,—central, regional
and furctional,—for the study and determination of fair wages and conditions
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of labour and fuir remunerution for cap.tal, and methods for the association of
Labour i sii maiters cosceriung mdusinal provucuou chrough the formation ok
Ju-at production commitiees, '’

I am sorry the lirepce Minister is not here; otherwise I would have asked
him wacther i syusnderig uway six and oud crores of rupees oo businessmen
be Nud Mude liose |redmuary quir.es for 8 scudy and detecmination of fair
wages and 8 fa.x remuneration for capital.

In the second place this Resolution also recommended the constitution in
each undertuk.ng of works ocumunivtees represeuting both manegewent and
labour for the settlument of day to day disputes. 1 hope the Houoursble
the Lubour Muuster when he gets up to reply will .ndicate what progress huas
been made in this direction,

Laxtly, 1 come to the poiut to which I attach the greatest importange, and
that is the picgrainwme of housing of industriul labour.  This Resolution said:

“As @ first step towards improving the standard of living of workers imme-
dinte attention shouid be devoted to the probiem ct housiug of industrial
labour,"’ '

lae Labuur Minister jn comnending this Resolution to that Coniegence
expressed s dewerbubation 1o scee thut Govermment would give the tuliest
encee at tue curcest opportunivy to the vurious clusses iuvolved. 1 nope when
be repies 0 Uis debote e wul tell us what actual steps he .as tasen or pro-
pusts (0 lake w catTy out the terms of this last itemn, B, tho nousiag prob-
win hita Leen w.tn us ever sinee ludie sieried on the road to 1dustriuhsation.
1o 117 the ludustrin! Ccmmisson said:

“Letter housing is & most urgent necessity. No industry can be permanent which is built
on suck unsound toundations as tiose aflorded by Indian labour in its present conditions.’

The popu.ation of industris! centres hus iucreased enormously during these
80 yenrs. Take Cauwnpore; its population in 1941 was unger 5 iukhs; in 1944 1t
wus over 8 inkhs, and 1 undersiand at  the present moment it is nearlv @
muilion. A wab-cornatn ttee of the Committee on Post-war Puoiic Henlth nfter
vik ling vur ous industrin) centres came to the concousion  that the result of
further development of industry in the post-war petiod will only be to aggra-
vate the ex.sting conditions of overcrowding.

Sir, there i3 not much good in the Labour Minister coming forward with
sickness insurnnce schemes or the Heanlth Minister inauguratng a campaign
upninst tulerculosis so long as our industrinl centres pour out into the life of
the country a stream of deadly poison in the shnpe of tuberculosis, venercal
direase, malar'a and leprosy.  And there is another rensor why 1 ask the
Honourable Ministér to give immedinte attention to th's problem, Rir, whep
we started the trede union movement in 1919 there was no communist In-
fucace in th's country. Thirty vears ago Mr. Montagu's descrintion of the
Indian mnssrs held good:. he snoke of the doeile, pathetie eantonment of the
Indian moss2s.  Thatl deseription is completelv out of date tcdav; and uu-
less the Government of Tnd'a go ahead with a big all round howvsing program.
me ] personallv see nothing bu! d'saster ahead. rot only for industrial produc-
tion hut for much more,

Prof. Shibban Lal SBaksena: My cut motion is to disuss the general policy
of the Gnvernmen® of Ind'a ahout lahour with special reforence to the irdus-
tral truce. Onicv half an honwr bae' the Minigter of Industry and Rupnlv told
ua that he had thrown cut 2.000 glerks in his devartment orl the streets and
AN athers n'sn. T wani to know whether the Government of Ind’a has any
policy for theaa retrenched pesple. T think aur Government shonld prvide
every able.b~diad mian with enough work to do. I find that evea the’ Gov-
ermmerdt of India emr:loyees who have served this Government for the lasé



1686 OCONSTITUENT ASSKMBLY OF INDIA (LEGISLATIVE) [O6TE MAR, 1948
[Shri Jagjivan Bam |.
Gigus U1 Ju years, wud put in the best in them und who were not now fit to go

1L L0F uhiy OUKT W JUD, eveu Wey huve Decu WrOWU OUt Withoub belng pro-
Vided Wiln slWwriuvive sipioymeD!.

1h.s i due 1O tne udseuce of auy wapour
poucy. «
r. V, subramsniam (Madras: Guneral): Do they coine inw ihe category
of labour?

¥yol. Shibban Lal Saksena: Of course they are labourers.

mens wanls to retrench thew, they must give them alteruasive employment
elsawebore. | thuk the Uovernment hus got shousands of people 1n their
@uploy.  If they want W get nd of them I think they will have to frume

some: schuie for alternative empioyment,  In June lust the Kailway rede-
nitlon Wirentehnd 8 geuersl steike.  There were three lukbs of puopie to be

revrvoclied and when the question came up for discussion betors the Hailwa
Board, the loard yielded  They kuew tll:a u . .

1f Govem-

Federation could puralyse the
wholo country. ~ow all those three Iskhs of people have been absurbed in
:r;cudhuswny Depurument. But these 3,000 peopie  bave no Fedoraiion be-

thain,

blud | That shows that you will Listen only to those who will give you
n.uble,

* 1 wan therelore puined tw ¢ee that when our Minister said that he had re-
werthed people, the Huuse did not even think it necessary thut there must
be soine mnethod for doing something for themn. 1 you cannot do that for your
own employees bow can you ao anything for the nation.

My point is about industrial truce  The Honourable Minister of Labour
fecls for the lebouring class.  All his messures which he bas put through the
Assminbly  have been gond  measures. But our country rweds to
aavance at a much mere rapid pace and I hope that he shall be able to do it.
But when ho hers enacts measures, ig he sware that thoy are implemented as
thoy ought to he? 1 will take the industrial truce. Youn aaid that the orn.
oiples enunciated .t thet conference were accepted. The conference called
upon labour and capital to agree to mainta™n an industrial peace. to sverd
toak-outs and strikes, ew., during the next three vears. The ccnditions were
that the profits shall not be excessive, that there shall be thess pmtectior eem-
mitteen, thero shall be works enmmitiees in which duly elect:d renresunta-
tives of abour will ba tuken and they shall be able to discuss daily affnirs.

} want to tell you, Sir, from my own persnal experience of industries,
espec'ally of the augar industry. In that industry this vear vou have given
them su much profit that probably no industry has ever got sv much. Lost
year there was a profit, socording to the schedule of Re. 1/2.  This year the
price has increasod by Rs. 18/ whereas the expenses were anly Ra. 9/-. Ro
the have an additional profit of Rs. 6/-. But you have fot g'ven labour any
thing. You have given them a minimum of Rs. 46/. which cimes to -/R/. a
maund . and then you want labour to be contruted.  Rut what happens? The
munt harrible thing is that that you sre trying to create discontent amongsh
them. Hone is an serecment with one union and it save that works commit-
toen will be formed with an equal numher of representatives 'mm Iahour and
the minnagement and this it a Federat'on which is sponsored hy the Srndieate

und it Is ssid thut culv those unions in thin Federation shall be represcnted
thore.

The HWonturable Shrl Jagitvan Ram: Max 1 know what paper my friend is
referring to?  © 7

Prof. Shibhan Lal Bakwens: The agrerment botween the sugar industry
the Byndicate and the Sugnr Fedemtion. What T want is that your Govemn-
went should call & conference of all Mn'sters,, The works sommittecs must
be compracd  of men who are elected by labour and not have vnions jued
because the syndioite reoognises them. The most important point is this.
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‘Unless labour feels that they huve a right to organise themwselves, there can
Dever be any proper advancement of the 1AbOUr Giuwe.

wuot | wari 18 thev you must bave a real labour policy. Juat now the
Miaster said they are to bave a Pluumng Commussion. BIx. wonths have
pusscd.  Labour is impatient. Otherwise the whole budget is without any
_poiicy or plan behind it. Without labvur, of course, you cannot have any-
thicg.  So this Government should first of all have a general policy and n
shat labour will have its place. 1 am sure the Honourable the Minister of
Labour is really sywmpathetic to the labourcause. He feels for it- He should
be complimented for that. But this must be done in a manuer that the whole
i wwe coumtry supports him.  The statement issued by the Uienerul Council
of the All-India Trade Union Congress on the 37th February 1948 suye.

“It is unfair and misleading that labour organisations and their leaders should be
oriticized Ly the Governmnent and employers for the alleged breach of the terms contained
w the Industrial Truce resolution. The resolution clearly imposed certain conditions to be
fulfilled before labour is expected to give effect to the operative part of the resolution.
It is highly improper to put one-sided blame on labour.™

“‘One of the necessary conditions to he fulfilled is the speedy nationalization of the basie
wndustries, banks, ete., which would give a feeling to the workers that production ix for the
public good. and not primarily for private profits.”

'.['heg- also waunt that immediately there should be this nationalization of kev
industries.  There must be some policy announced about it. I hope these
Shings sball be done.  Unless these things are done, the truce will not be in
operation. I have said that instend of havine this sort of resolution, vou
must give eonditions to labowm sa that they will not be foreed to go on strike.
They must also feel that profits on industries are going to the nation-building
works and not to the cuffers of the magnates. At present, as I said, the profits
do not usunally go to national development. People should feel thnt the pro-
fits of industry go to the nation and the surplus towards the maintenance of
the workers. TIf such a policy is evolved and executed the whole labour will
fully co operate with the Government and the Government Wil rise to its pro-
per ace 1n the comity of nations.

ot me®  ArTaw A . AWfT Y, § 4z S@yT 77 (move)
FWTE | 9% ®A9a Ig & fs Sa7 (labour) aiYv dgzs (capital) §
AT EAT & TR &9 faemy arg, odt gw F@a g @ gawr wew
g fr o@i o dafrai # agi @ (production) §# 7 ) T
AT TAFT T qET £ I9HT Faw g ¢ % Sa7 (Jabour) NT Fyew
(capital) & St mAnafa %, Suwi g7 7 # fov zw SWMi N Hftw
w21 afed safer § s w7 Aangar § f5 9 dome Sav FAwR
(Regional labour Commissioner) 14 & a7 w@ &% & @@ & A
I Wz IF & fou a® & @12 v sMdaEv (inspector) @A
qifzd @1 Ja7 (labour) Y ta& w7z & fa= smamr AT I AW A
I g ARS AFA . A TH qvE A AT ANE QW Ay 77
2 AT v

EA am 3z g foms avw surer wym A Iifgd @A §
“fs agt dwfar § a2 337 (labour) ww dwfmi siew (factory
-owners) ¥ wsT g’h‘r 737 &, 347 Sfaudga (Labour Legislation)
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Wy sva A7 A aW ¥ fen & waw aff 33 fon gw v
w1 g7 A7 7aver sar Wy v fomd M g zw A aE ¥ ag
% wraw Y aen &, wgrew any A Yy agg (works) stz
(organisers) Y 717 &% &, } Ywr § FF T AT AY wETA N FN IA®
WN-ATY 08 A6 IH W) @7 Al opi wd warer @) ¥ Awd
T ag & fr 7Toiaz At N Fuaemsag (nationalisation) &  fow
Mear (policy) § 58 A wTEdz (private) ®yzfewz (capitalists).
§ a afyed v wew ) o, wafev § geAm wwr agAr g OfF
f13.17 377 (labour) sy a=erg & § ow-vw Zig7 (share) ;¥
# AWY7 -ty A7 dqefen (capitalists) Y § ag =W @ W@
o7 ag o7 a7 1 xw fyew © wer & oo gv 59, § I
W wETm Aapm g d A @ g A § e o 28 3 vy
(industrics) oY aft 3 gaeNy (industries) § waE A3 3 ag W

[ £]
wew {1 Wi, TAE §W e ¥R (cott ge) fERFH (industries)
W AAA Y FRET o g1 w7 EAA, 6T § AAT agAr AgAlg
fraw & A & weqar walt sifgd o7 G wm wwE siled

fagg &x1 = Rfyzs (capital) a7 F3v  (labour) & wweEr
LICEAR (o

(Knglish translation of the above speech)

Shri Lakshminarayan Bahu: Sir. 1 move. This cut moton aimg ut find-
lng out ita mdution to the Inbour versus captal disputes. We have soen, and-
every oiiv knows it, that production in factorics has decreasxl. \What is its .
roason? It is the confliot between labour and eapital. We should try to re.
sulve these diflerences. I, therelore, like to recommend iiat  senior and-
junir Inwpootas should acsompany the Resional Lot ar t mpesae e o fons
be xoes 3u towr. This will help labour and change its plight. This will erd
all sy

The second thing which require greater attention is the Inbour versws
oapital disoords which im the operation of framing and enforcing labour
legislation.  Wo must, therefore, think out hnw we can enforoe the laws
that we make. Mabatma Gandhi too bad sdvised the appointinent of ‘works
arganisers”. ] hope, whatever the measures (overnment may adoph-
i$ will aleo appoint officers to settle disputes st placen where disputes are fre-

The third thing is thas the polioy of Government regarding uationalixation
wlﬁmultlnnmduﬂuﬁndimg te capitalists. 1 therefore like to
sugpeet that workmeu should be ensbled to buv one share each out of their:
salarics. By and by the capitalsts of today wil] become & non<ntity wod i»
feture they will derole their time to the service of India. I will content my-
ookt with seving that this will end confi'ata between the small seale industry -
ond the mill industry.  This will also g0 a.long wav in snivine the prohlems .
of cottage indvatries. ‘n‘bﬁl\d“ﬂﬂ“lﬁvml.ﬁd\m“ |vnhu~p“—
Mh“oﬂaﬂuﬁndﬁelubﬂumumm *
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Yo Mgs w1E Seaam w2 : AT gwiafa Y, & s ava aqeTr
ATEAT § | qg FaTS 3T AgW & | v f gur? wedlg foar vE qEa
o g & s @am & fou awg w&r mav g 98 &9 ¢ SfFa@w
EEY % § 9z 937w @ar 1§ W dEa ¢ f fafred wrw da
% fou 2R or@ sy T W@ § o fafred am fewde & fou 3¢
STE 94T AT T0aT ¢ 395 fqar 3@ wgww & foy 3 0% &1 %
W @FET AT &, a9 gaT T A wergT oW sw A A9 T e
T | A HTIH TG

Togdl & o & fou § ag #gn Agarg fr o fog oF 9= w2
Zawa s #=7 (Central Institution of Labour) AT wifed 1 ag faedr
# 7 a1 Tifgy Fife faeot & aga @ 9 oAt § T Sus) sarar AT
FdYE T8 € 1| 3T a8 F=Eregma (Lnstitution) 4dr swg 9% T
I1fgd JEH 77 AT ANIL TET @1 A T ITHT HeF &Y 3F AT CH F7
® WET FATTT F A2 T8 D 0fGH 1 srrfry wFwE F @+ qG
Iifzd | T8 guHT &Y AT F1 FGTAN FRO 1 OF. A wogd F1 frufy w
¥ A T § AT FAR AT B A ATTE TG A7 W@A 1 T AR
T FHT ITH ATl A1 9 T FOFA g AT 9% TgT qEF F AR F
¥ TT SATET AT T ATAFTL I FT ARA 195 A F1 Y Fz7-
gt § Ag 77 2 AEM AT ToF B ATH FAT A1 A gAF qA & fro-
W @A E, IAR N FAT AT AT AF [ATT F A0 FFv fafq-
T q137 39 7T A1 QA K7 N oF vq7 57 S 599 ag
AFAT FF ATT AT TIH ZRTL{SF FT FIET FIIIT 00 |

T ava A AH FgAT 9 98 3¢ & fF g Sacfafreed & fom dar
w0 TE1 T § 1 J9rE eéfozmr 792y (Standing Committee) & ST #7777
& 3a%) mifzeg arfgd, foeds (literature) T1f2 7, fazwT (literature)
Jg A15 7 ET 9 A AV A 937 Al HfFA gAFT feiz7 (literaturey
& fod Q@Y 7w A Afgd 1 g% IawT W AYam 8 @ar Tar §
aaT fafezt # 98 a@ & s 577 & o0 A% qm Gar §r v
Tifg? afF Iz AL NANTF T77 FTANS F FTAF | A A T TEAMT
®TqZ WFAT § TAT §F FAX g1 £ 1 &Y, @7 IF 4T (198 qrAA
WY § | AT AT A G § Ag UF AgH qA1S & | IEA d|T A sma
faear afgd | IR QITT N =9 a7 & fod X Ig 93 TFTH
T & fod g suretr ey fawar 73w | T #ed gu & S fafreT
® §TA 77 AIET W@ @ |
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(English Translation of the above speech)

Sari Golrulbhal Damstram Bhast (Eostern Rajputans State Uroup): Sir, 1
‘WADL 10 84y 8 iew thuugs. This queson is o noportant that not only wsuflicient
Wioe hus bgen auoted .or ite discussion, as has been sa.d by Shn Baiva Rso, but
e smount provided for it iu the Budget is also not emough  We see thay
Fupers twenty two iskhs bave been provided for the Ministry of Labour and’
Fupeos twenty oue iakhs for the Miuistry of Industries. In addition tc thas

auotner sum of rupees three crores has been aliotted (o the latter Ministry.
We cunnos say bow lon

g then poor lsbour class will have to o without food
and clothing. -

in the interest of labour 1 waut to sy that u Central Institution of Labour
sbouid be «stablished. 1t sbould not bg located at Delhi because this oi:;ouil
Mlready overcruwded with so many other things and it is not advisable to have
any wore thuigs bere. This institation should be built st such a place where the
labourers sotually live, and which should be the centre of their activity. The. .
buildiugs und bouses of this centrs should be constructed on the model of
Bevagram huta. Mouey should not bu wasted on making palatial puildings. In
this way we will be ki ling two birds with ne stone. Firstly we will be studying
the coaditions of lubour aud second.y the labour leaders will be residing there.
Living with them, these leaders wii be sble to sedtle their disputes, make an
inttate atudy and nequin: a good knowledge abous she eonditions of labour.
Thet will help fa removing the duficultics of the lubour, and the people ot this
oountry, who are interested in  the labour problems, will slio be benefited.
‘Uhis is my proposal which 1 cummend to the Hounourauble Minister for Labowr
and I hope he will bring beicre the House a resolution which might provide for
this inatitution.  Ouar ecouvntry will gain much by it.

The wacond thing which 1 huve to say is shat sufficien. funds have not beea
aliotted to thy Ministry for Labour. The poor members «f the Standing Com-
mitten nesd literature.  RBome of my friends may read this literature others
may not. bub funds must nevertheless be provided for this literaturc. No pro-
vislon, hur bron made for this:  To enable the Ministry of Labour to work pru-

“\; it should be given mouey so that it wny onrry out new schemes. This

nbjeat of my proposal.

T have pluumd before you two or three thinge
Tabour prblem is quite important.  More money should be allotted for ths
purpus,. il more time should be given nus to discuss this question. With
thess words T make thia proposal to the Honourable the Minister for Labour.

The Honourable Shri Jagitvan Ram: Sir, I am thank‘ul to the Honourable
Membery for making constructive suggestions for improving my  inistry. 1
am alao thankfu! to them for this reason that these cut motions are not meand
for anv reduction in the demand but, as has heen made clear he the previous
speaker. they feel that the demand under this head should rather hava been
tnereased. I dn feel, Sir, that tha Fouse might bave been given some more
time for discustior under this demand. but wve cannod help it at this stage.

T mwant 0 sav thet the

At the vervy antast T waunt to make it clear that we are funetioning here noll
withaut anv latour poliev  We  do have » definite Iabour nolicy  and every
action that we in *he Ministry of Labnur take ia guided bv that volicy. My
Honourable freiv] Mr. Sh'bhan Tal Bakwena said that heecause the industrial
policy ar tha veanomie police of the Government is not clear the Inbonr prilay
1 ale not clear T da not aewe with that view,  Whether wa fnulty dacide
upan nationaliaation or not. whether we decide upon a purely. nationaiised eco-
®nmy or p mixed economy, there will not he veryr much change in the Tlsvour
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@olicy in the near future. Do we have a demuwte poucy, snd if my fricud Mr.
Didascun Wil Culc w0 0LUW e WBld 01 W1e 1300Ur 1og.5i8u00 KO (06 Gdiullls-
trauve d4CuODS Wal Tue LBbLUr Departinent Dus bDeen puarswung be wul tnd 1we
buuscit thae wiere 6 w deibute policy.

1 do agree with wy ir.eud mr Smva Rao that the inspection under ihe Fac-
TOrizs Ac¢y OHs LuL beeu Very elcienv, lbe  reason 1s guiwe obvious. As
Houourubie Meuwbers in ttus House are aware, the luactories Act or the fac-
Wrics DLdA 8 padce M Wie uBe O bub]cCuB ubo.gued 0 Froviic.dl  UCYolulIencs.
1t .8 Dot 8 girect respousivility of tue Ceutral Uovernment and our handicap
fieg there.  1n Bpite o1 wat we have mainvained here a Chief Adviser of lac-
torics uud his stunl WNo not ouly adv.se he Provincial Governmenws but also

ke up the truuung ot the facwory inspectors of the Prov.nc.al Guvermmcnis.
We 8re runuing, so w say, a reguiar sourse of tra.niug for trainiug the lactory
Anspectors of the FProvincial Governmeuts. But 1 admut, Sir, that the cudre
of the mspectors which the Provincial Governments mantan is not sutlicient
for enforcing the Fuctonies Act, not 1 remote and far off small towns but also
o the big ceutres of indus.nes. We have always been insisting npon Provin-
ol Governments to increase the strength of their factory inspector.  But,
us Mr. Bhiva Ruo is already awure, the bottle-neek lies in the fact that we are
80 short of the requisite personnel. lIn spite of the fact that we crente pusts
and advertise for them ww do not find suitable persous, i.e. trained persons, to
tak> up these posts. That is why we have started a short course or a refresh-
* er course for training the Inctory inspectors 1t is under my active cons der-
ativn whether we caun establ'sh a Cen ral institution for the training uot only
of factory inspectors but for ths training of factory inspectors, welfars workers
and other categories of officers and staff that may be required for the inspection
-of factories and for welfare uctivities.

As regards child lubour the same difficulty arises.  There are certain snb-
jects for which we have in this Parliament can legislate but the administra-
tion and enforcement of those Acts is a responsibility of tie Prov'noial Gov-
ernments.  Though child labour is still to be found in spite of the Act, it is on
‘the decrease.  Recently we have enforced the Employment of Children Aet in
the mics mines and mica factories where child lubour was much prevalent, and
we hnve aready requested the Provincial Government of Bihar to take neces-
sary measurcs in this direetion. We are thinking of starting somme welfare
actwvities in the mi'en mines and we will have welfare officers nnd icspectors for
the welfare work 1 am examining the question whether I can empowear my
welfare officers and inspectors under the Fmployment of Children Act ana
give them power to see that no child labour is emploved in those factories. 8\
it cnnnot be sa’d that we simply pass p'eces of legislntion here and do not en
fores them We moke every honest endeavour to enforce them with the nia
ternl that we have got at our disprsal at tha present tim=. T must, however.
tronklvy admit that these are not so strirt'v and so thorourhlv enforced ns ihey
oucht tr have heen. But there are limitations. The first lim‘tation is ahoub
porennnel, that ia find' ng the qual'fied sta® for the purvose. The second d'M-
mity is about the tinanc'al resources of tha Provincisl Governments. That
eonsideration has also to be taken into account.

Another snoeostion  haa been thrown that periodieal bu'letine mev  be
issued, giving in brief the gist of tha varinus mesanres or pioces of leg'slatinn
thut are nucsed here  That proposal is also under my consideration and I
want to giva offecd to it in the 1 ar future.

gpimat G Duiga Ba' (Madras: General): How do (Government propose
to engage the childres, which they have?

The Honourabls Shri Jagjivan Ram: That auestion does not arise because
<hild labour is prohitited. The qnestion of alternative emplovment dies nod
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(Shri Jagjivan Ram] .
“Iise.  As regards wne mica mines, in mica fields we have got our Welfare
duud ang irowr e Wweilare fund we iHay Svalrt SuLle iusuivUuwolS 10r trauung
the chliaren either in gélelal educanou or 1m some art ana cratb.. But for
other piaces [ am alra.d the respousibility as regards educanon is a provinelsd
subjeco and L cannot give any undertaking here on that poing.

ML Dlibbdu laai daksena has raised tae question of alernative eniploy
wient for the Swafl wineh 18 lkeiy to be recrencued by the Ceuntrai Goverument
DIL, 1t becotics VEry Jdllicuwt Ior any spokesman of the Government to recon
clle: the two views of this House—oifie vView OI retrenciamens and economy . of
the one hand and finding employment for every able-bodied person i ths
country ou the other. (An Honourable Member: ‘“‘In goverument service L)
Yes, In guveritents servige. L do realize thav it IS prusarly one respouasibie
lity ot tnis Goveinmeni—or as a matter of facs for auy government—co - 1ind.
suitable opportun.ties of employment for every abic-bod:ed person in the
country. fhat is a principie which caunot be  disputed and we do  not say
that we do uot stand by that principie.  But 1t will fake some time-of the
House if I were to explain how in spite of our best efforcs and determinasion
to find empioyment for every person in this country we are 1ot in a position at
present to fulfil that obligation. 1t is a matter of common knowledge thaw
during the war very large numbers of people were engaged in government sep.
vices and in other industries as well and with the restoration ~of normal con-
ditions very iarge numbers of people have got to be retrenched. Howsoever
unpleasant aud paintul the situation might appear to be, the Governiment can-
not afford to centinue all those people in employment. They will have to re-
trenich them. :

Proi. Shibban Lal Saksena: We have schemes Ui
and other schemes where they can be employed .

The Honourable Shri Jagjivan Ram: As [ have explained just now, how- ¥
soever we wish that we could find employment for every person, we are nofb
today in a positior to fulfil that obligation and it will become very difficult i
when people insisi that those who are retrenched from government service
should be ¢'ven alternative employment in the government department itself
-That is another Tfficulty. We cannot do that. - He has oiven the examnla
of the railwayvs. It was not due to the pressure of the railway emplovees thab
government agreed to continue. their services but because there were other
considerations  as well. The considerations  were that in the rail-
way services there are many persons whose  hours  of 'vvﬂ_"\c
are not regulated and it is just possible that if we were to insisk
on statuborv working hours being ohserved as in the case of all other workers,
a verv lares number of additional staff will be required in the railwavs. Tha
weae the main consideration which actuated the Railwav Board to eontinue the
services of those employees till the final examination of all those anestions. So
T do not acres with that view. Rather T renudiate that it was under pressure
from railwav emplovees that we agreed to eont'mie them in service.

Prof. Shihhan Tial Saksena: On the eve of 27th June.

The Honcurable Shri JFagiivan Ram: My friend is v
goind, I am afraid. 3 =

My friend raised the auestion of works committees. Tf he w'll earefully go
throuch the Tndvstrial Disnutes Act and the industrial fence resalution which
was adonted in December he will find that worlks committeas are to he *'-'W“.“F‘
with duly elected representatives of the workers. The anestion of unions
does not arise at alle T want to make it clear here, Sv. with all thae emnhasiy
st mv command that i the formation of works ecommittees T am not gomeg to
vecoonize anv unions. The workers will hava full libertv to chonce f}'-mr own
representatives: T want to develon workars nnions on verv ‘Imﬂ‘hv lines . so0
that outsiders mav not oo on spoon-feeding workers for all time to come. T

-
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&yuut‘worwrs to be represenved on the works cowlunttees so that they can rea-
' dise thel® autics aua LospOLsDULtes, and 80 bde  Guey may be 1u & posiuon to
Hl6goulate Wivlh tier elupioyers and sevule vneir difterences wivhout the iucerfer-
‘ﬁ:jbe?s t;dﬁ;y'—lnl;);ea:f:js V:;f::e u?usAucravious @ setilg and  unegotiaung these
| e 1}:‘&(15 ybo un;amt\l‘;;ﬁufbxﬁ put S?I.I.IG ot;‘ner cunsiderations uas w_ell-
- B oo o suoo & p cu{ uupxed‘Sdllﬁ slvuation whaca oday 1s' m_l-
: 8 Pid 0 great extent. So I think thateacomplaint of his
1§ Unjuse.fied and unjusutiabie.
: 'Mr. Dalll hds rassed the question of owr conciliation machinery. 1 ay
Anfornn ene House, Dir, ulat there eXiSts a concluanon maciiuery . the Minis-
Ary OL Lavour ueaded by the Uh.ef Uuminiss.oner of Lapour. We arve strength-
-enig that wmacnidery. S0 1ong vhere were posts of oniy taree Regional Com-
misswoners. We have raised thac to five, and L am soou goiug *o increase the
nuinper to seved.  Une Kegional Labour Commissioner wail be posved each at
‘Caicuien, Dhanbad, Cawnpore, Madras, Bombay gnd C.P. I am going io in-
- crease the nuiuper of rauway inspeccors, as he has suggested, irom 20 to 36.
We have aiso increased the numper of conciuation omeers who come in bet-
- ween the Regional Labour Commussioner and the inspectors. Since the passing
of the industrial truce resolution, Sir, I have taken up this question with the
provincial governinents aad the organizations of the workers as to how best to
~Implemeunt the mdustrial truce resoiution. I propose to set up a number of Re-
' gional and CUentral Commuttees. These commuttees will study the questions
which have been raised by my friend Professor Saksena namely what profits
should be given to industry, what wages should be given to labour, aand how
the surplus of profits should be distributed between labour and capital or bet-
ween labour, cupital and government. That will be the function of these
various conumittees to study and suggest a formula to us which can be given
Leffect to by iegislatior. or executive action as may be deemed necessary.  So
B we are very auxious to implement the industrial truce resolution. I may in-
“form the House, Sir, that I have already finalized the proposal to set up five
pmanent  Adjudicators or Tribunals at Calcutta, Bombay, Madras, Dhan-
. bad and Cawnpore, and one of them has already been appointed at Dhanbad
~and has started its work. So, as far as government is concernzd, we are
very anxious to implement the industrial truce resolution. I hope the
anie response would be made to that resolution by capital and labonr; but 1
take this opportunity, Sir, to say that so far as labour is concerned, a
etion of the labonr leaders—I will not say labour—a section of the labour
lers have not behaved properly or in the same spirit in which they accept-
sal truce resolution because they are not working in the labour
ole view to advance the cause of the workers but with a view
o motives and party politics. T want to make
hat in the present conditions when the country is
| W : age of every type of consumers’ goods, government cannot
d to tolerate the interference in production by any group or party or
aders, and if we will have to take severe actions, we will not falter in that.
The question of housing is really a very important question. Mv friend
fr. Shiva Rao has quoted and made it clear that no amount of health insur-
ce or health measures will improve the conditions of the workers unless con-
atrated attention is given to solving their housing problem. 9?1:. ‘the time
my disposal is very short. T would have liked to deal with this in}portm.at
oroblem in some detail, but T may inform the Honourable Members in this
louse that we are determined to solve this problem.

~ Prof. Shibban Lal Saksena: Why not we go on for some more time?

' The Honourable Shri Jagiivan Ram: T am entirely in the hands of the
House. =

 Mr. Chairman: Certainly, vou can ¢o on for some time more.

" The Honourable Shri Jagjivan Ram: All right, Sir, thank you. T do rua-

- -
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IBbr Jug).van liam)
‘e WLSL Lu 18 @ very unportant problem, and unless we solve this problem,
Wie UeKLO.L UL JlcTrdectt  productun  Casuol De Very muca  alicowd.  Buy
While Colisuofisg Lue guesoull ol Nousing, We Wul usve 10 ake .ulo cousider-
8L.uD K0 Mduy Vufols lsclors wh.eh coutrbute towuards the sotuton of this
provietn,

Lbe first quostiopr is of the shortuge of building materials like cement, iron
sud stacl and coul. Bome of the iuuterials are in snort supply, for others
Srunsport i Wi greatest  boitieueck:  Whereever we have 'o launch any
srm bundiug progissutue, e first th.ng thet we require 18 coal for

' buriug uncss.  ‘Loough 1 aw glad to inform  this to the House,
thye Isbour force w the coal fields has boeu stabilsed to s very great extend
Wl Wauy we v uel faced with thal scarcity of labuur in the coal fields a8 we
were i the past years sud though we are produciug coal the ous bottleneck
bs Lthe wasusport; the coar that s pe.ng produced in the coul fields is not trans-
ported an tuue with the result that the spuce for stocking and stecking is over-
tloodud and production. hus 0 suller,

‘The osher quertion is nbout cement and iron and steel.  The members in
this House ure mirady aware that we are in short supply in iron and steel and
ovtunt as well. | sm not putung forward all these difficult.es, Sir, with a
view to sny in the end that faced with all these dificulties, faced with all the
sheottass of huitding rnaterialv, we nre not in a position to launch upon any big
huusing programine, - that is not my view: rather I have pleasura to announce
thut we reecgnise thut it is the primuary responsibility of the State to house the
workers and | acoep’ thut respensibility. [ may inforin the House thut I am
soun going to cvonstitute s Housing Board which will examine in detail the
possibility of overeotning the difficulties of shortage in building mat2ials and
faunch wpon a big programme of industrial housing. I may take this oppor-
tumity to ‘inform the House that we have fixed a target of ten lakhs of houses
to bo built during tho course of the next ten years for the working classes in
this ocuntry. It is possible that in the initial ycars the prowress niay not be
very satisfactory due to want of building materinls.  All these questions will
he oxnmined by the Housing Board and this Housing Board will fix the quota
of hounes that may be urgently required in Provinces snd :ndustrial centres in
connultation with the Provincial Governments and Provinsial Housing Boards,

The one handicnp that may face us in giving effect in its entirety to this

pregranane will 1ot bo any want of funds on the part of the Central Govern.
awent, but want of building materials which we want to overcome by the subs.
Atution of alternative bullding materials such ss uumber in place of Iron and
stecl, mud-plaster and other things in place of cement. That will be s ques-
Viou for the Housing Board to examine in detail, which will be very sonn cons-
tituted snd will be asscciated with two or three expert engineers to investigate
al] those things. .

So as reqards housing 1 may announce that Government is very anxious to
to mway with the stortage of housing ascommodation for the workers and with
that end in view we have a programme of housing to build at lonst ten lakhs
of hovaen in the conmme of the next ten years.

As regards the last point thet has been made by my Honoumble friend
Mr. Gokulbhal Rhatt ahout the Central Tnstitute of Tabour | could not quite
aliow what he meant by the Central Institute of Labour and for what pun
pose he wantel this inntitote to be set up.  If his intention wse that workers
or welfare workers should be traindd in those Tnstitntes. T mav inform tha
House that we are taking advaniage of the exiztence of the Tnta Schiol — of
Boeda! Rolennen ard a short course in the Cilenita Universite o Social Reltnce
and Rorial Rervicen. and we are tralning some of our workers iy these two
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~usidleans or doing welfure work awmong the lubourers, in the various employ-
ing Departments ot tne Central Goveruluelt s wel as by private euployers.
Sarunau @. Durga Bai: May 1 «sx tne Honourable M.ausir one queston ?
May 1 ask if Goveruent Uunks it desirabe to brag iuto exisieuce & Cuntral
dusiatute like the one suggested by Mr. bhatt, it will be possible vo train aiso
Iany wolllen lubour wedure otticers? We do not at present nave mauy of
them. Bome tune ago there was an advert.sement cailuig lor applications
from women cundidates, but wheu they actually applied they wers told thus
since they d.d not kuow Hiudi languege tney could wot be tak:n.  But if it
is a Central Iustitute all womeu trom wll Fruviuces will take advantuge of
getting this training which 18 very necessary in view of the Iarge numober of

women lubour vinpioyed and in view also of the necessity of having such women
welture othcers.

The Honourable Shri Jagjivan Ram: | was examining that poiut, whethar
that Ceulrul Losdiute of Lavour is s0.8ly with u view to tra.n wellnre workers,
As 1 was wlonumyg the House, there are wiready existing two institutions for
this purpuse and the Centrul Governmeut 18 taking advantage i thosu institu-
tions for truilung some of their workers. If the demnsud of weltare workers
sncreases to an appreciuble extent, certainly we wil] exwnine the possibiligy of
bavingz a Cenural wwtivut.on of our owa where we can tran  'ady workers us
well—we attach greater importance to that. DBut so far the demand is not =0
gront either in the Government concerns or from private employers. In  the
Fuctories (Amerdwent) Bill which is awready before ihis Hous n provision
has been mado that emplovers ur industriul cuucerus cwpioying 500 workers or
something like that—I do not exact!ly remember—will huve to engage one wel-
farc officer at leust in their concern.  After that, I think, the prumver of wel-
fare workers that muy be required in the country will be greater and I will
certainly exnmine this question whether we can start a Centrul Institute of
lLabour ourre!ves.,

Sir, 1 have not many things to say. TheqHouse and«hs speakers have
paid comnpliments to me for which T feel thankful to them. With the'r co-
operation we may dc something for the workers. It is not a quest’'on of doing
something for the workers, as I have ramarked on previous vucasiung; it is nob
alone capital, it is not alone the improved variety of machinery, that is going
to help production; uuless we pay due attention to the human iaterin. thab
b required, it is not possible to increase production. The human tnaterial is
the labour. Let capitsl realise that. let Government realise that, let every-
body realise that. thit they owe something to the human material that adds
to the prosperity of the country. Let labour, on the other hand. also roalise
that they have not only their rights, they have not only their privileges, but
they have their duties and respensibilitics not only to the employer and to the
capitalists. but to the country and the community at large Bo long as this
(overnment is here.—the Government which is pledged tc a party which
stands for ameliorating, not only ameliorating the condition of the common
man but of raising his standard of life, 1T may assure the House that every
action which this Government takes will be in pursuit of that object.

I hope, Sir, the raembers will be good enough to withdraw their oub
motions.

Mr. Chairman: Mav I know the intentins of the Honourable Members whe
have moved the cut mctions? Do they wish me to put the cut motions fo the
House?

Shri B, Shiva Rao: Sir, I beg leave of the House to withdraw my cut mo--
Sari Lakshminarsyan Sabu: T also leave to withdraw. Sir.

-
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Prof, Shibban Lal Sakeens: I beg also, Sir, with the permission of the
House to w.thdraw iy cut mution,

Mr. Obairman: The Honoursble Maubers Messrs. B. Shiva Rao, Lakshmi-
naraysn Bahu and Skibbun Lal Saksena wish tc . have leuve of the House to
withdraw their cuy mctions: Does the House give them the lauve?

The ene motions were, by leave of the Assembly, withdrawn.

Mr. Ohairman: Then | put the Demand. The question is:

“That & sum not exceeding Rs. 22.19.000, brgmnlod to the Governor General to def
the charqes which will come in conrse of payment daring the vear ending the 3lst day
March, 1049, 10 respect of ‘Ministry of Labour’.

‘The motion was sdopted.

The Avsembly then adiourned till ¢ Quarter to  Eleven of the Clock on
Monday, the Bth Marck, 148,
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